Report of the Joint-Committee constituted in the matter of OA No.
04/2022; thatSanjay Kumar Versus Union of India &Ors.

1. Background:

In the matter of OA No. 225/2021; Sanjay Kumar Versus Union of India &Ors,
wherein a grievance has been made against unscientific dumping of waste on the land
allotted for Solid Waste Management project at village Jhuriwala, Panchkula,

Haryana.

In the application, it is also mentioned, “ in breach of understanding given, while
taking the EC, steps are not being taken for composting of municipal solid waste,
landfill being limited to inert waste, transportation through pipeline and treatment in
Common Effluent Treatment Plant. The Municipal Corporation, Panchkula has been
dumping all kinds waste at the project site in violation of conditions on the basis of

which the NBWL permitted the project.”

Hon’ble National Green Tribunal vide order dated 17/9/2021 (Annexure-1) observed
and directed as follows:

“We are of the opinion that the issue needs to be first considered by a joint
Committee of statutory regulators - CPCB, State PCB and Chief Wildlife
Warden, Haryana. Chief Wildlife Warden, Haryana will be the nodal agency
Jfor coordination and compliance. The Committee may hold its first meeting
within 15 days, undertake visit to the site, interact with the Stakeholders and
take remedial action in exercise of their statutory powers, following due
process of law. It will be open to conduct meetings online, except the site

visit.”

In compliance of the directions of Hon’ble National Green Tribunal, a Joint Committee

comprising of the following statutory regulators was constituted:
i.  Central Pollution Control Board (CPCB).

ii. Haryana State Pollution Control Board (HISPCB).
iii. Chief Wildlife Warden, Haryana (Forest Department).
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During the first meeting held on 1/10/2021, the Joint Committee further constituted a

Sub-Committee comprising of the following members (Annexure-2):

il.

1il.

Sh. Shyam Sunder, Divisional Wildlife Warden, Panchkula.
Sh. Virender Punia, Regional Officer, Panchkula Region Haryana State

Pollution Control Board.

Dr. Narender Sharma, Additional Director, Central Pollution Control Board,

Regional Director, Chandigarh

The terms of reference (TOR) of the Sub Committee, as decided by the Joint

Committee were as follows:

a)
b)

c)

d)

To visit the site and interact with the stakeholders

Assess the damage caused to the environment.

Recommend the remedial action to beundertaken by different statutory
authorities in this regard.

Propose its recommendations for further future course of action to be taken
in this regard bydifferent authority.

Submit the report within a week time, i.e., before 08.10.2021, to the Nodal
agency, i.e., Chief Wildlife Warden.

2. Submission/ Report of the Sub Committee :

The Sub Committee visited the site on 8/10/2021. The stake-holders as per list

attached as Annexure - 3, were also present at site. The stakeholders representing

Residents welfare association were requested to explain or provide any point/issue

other than written submissions made by the RWA to the members of the Joint

Committee. The following additional issues were raised by RWA during interaction

with the Sub Committee.:

The public hearing of the site under question, was conducted at Community
Centre, Sector 25, Panchkula and not at the proposed site, thereby misleading
the stakeholders. The public hearing should have been conducted at site as
per EIA Notification.

The leachate coming out of the existing illegal site after mixing with rain
water in the natural drain, is leading to River Ghaggar and hence affecting

the public health since the contaminated water from the River Ghaggar is
being used by farmers for raising crops and vegetables.
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® The ground water of the nearby sectors has been deteriorated and not fit for
drinking.

Based on the site visit, interaction with the stake-holder and examination of various
documents w.r.t. clearances/permissions obtained for the site under reference and the
compliance of various terms and conditions of the clearances/permissions granted, it
was observed by the Joint Commiitee that the project proponent has not complied
with the conditions, prescribed by Wild Life Department, Standing Committee
NBWL and also failed to adhere to the conditions of Environmental Clearance
granted by MoEF&CC and the Consent to Establish (CTE) granted by Haryana State
Pollution Control Board (HSPCB) as elaborated below:

The Environmental Clearance was granted to the proponent i.e. Haryana Urban
Development Authority (HUDA) by MoEF&CC vide F.No. 10-7/2009-IA-III dated
March 1, 2013. It was specified in the Environmental Clearance that in the event of
change in the project profile or change in the implementation agency, a fresh
reference shall be made to the Ministry of Environment and Forests. In this regard, it
may be noted that Consent to Establish (CTE) No. 320220918PANCTES688668
dated 01/11/2018, was obtained by M/s Municipal Corporation, Panchkula from
HSPCB on the basis of Environmental Clearance (EC) granted to Haryana
Urban Development Authority (HUDA), without making a reference to the
MOoEF&CC as stipulated in the conditions of Environmental Clearance granted

to HUDA.

During inspection the project proponent was found to be not complying with the
following conditions of Environmental Clearance:
B Boundary wall of 8 ft height should be constructed all along the project
site.
W The proponent shall ensure that the project fulfils all the provisions of
Solid Wastes (Management and Handling) Rules, 2000 including
collection and transportation design etc.
M Any other condition as stipulated in the court order, should be adhered

to.
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M Entire organic material shall be converted into manure. Recyclable
material likewise glass, steel etc. Shall be sold to recycler. Only inert
material which cannot be cither composted or recycled shall be sent to
land filling.

M A six-monthly monitoring report shall be submitted by the project
proponent to the regional Office of the Ministry at Chandigarh regarding

implementation of the stipulated conditions.

The Consent to Establish (CTE) was granted to Municipal Corporation, Panchkula by
Haryana State Pollution Control Board (HSPCB) vide No.
320220918PANCTES688668 dated 01/11/2018 with the conditions that :
® There is no discharge directly or indirectly from the Unit or the process into
any interstate river or Yamuna River or River Ghaggar.
@ The Unit will obtain consent to operate from the Board before the start of
project activity.
The Unit will comply with the conditions of EC granted by MoEF&CC.
The Unit will obtain CTO under Water/Air Acts and Authorization under
MSW (M&H) Rules before commissioning.
® The CTE thus granted shall be valid till the validity of Environmental
Clearance granted to the Unit i.e. 29.2.2020.

The Municipal Corporation, Panchkula was found to fail to follow the above
conditions of Consent to Establish (CTE) granted by HSPCB vide dated 01/11/2018.
It is necessary to mention here that on the day of inspection The Municipal
Corporation, Panchkula was found using the site under reference for unscientific
dumping of waste, without getting extension of CTE or without obtaining consent to
operate and Authorization from HSPCB. The site has been used for unscientific
dumping of municipal solid waste in violation of MSW Management Rules 2016

since the begining.

A natural drain is passing through the site and the Municipal solid waste is being
dumped into the drain. It was observed that the leachate coming out of the site is

mixing with the storm water of the natural drain and leading to the River Ghaggar.
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The samples of the water/waste water flowing into the natural drain upstream of the
site and the drain passing through the site were collected and sent to HSPCB
Laboratory for general parameters and other parameters specific to leachate. The
results of analysis revealed that the concentration of various general parameters in the
contaminated water in the natural drain passing through the site, are much higher in
comparison to water flowing in the drain upstream of the site, clearly indicating
absence of leakage management. The analysis results of the samples collected from

the above locations are attached as Annexure-4.

Permission for diversion of 5.35 Hectare of forest Land (Site under reference) for
solid waste management under section 4 & 5 of PLPA 1900, under Forest Division,
Morni, Pinjore. Distt. Panchkula, by MoEF&CC vide No. 9-HRB 159/2006-
CHA/3754 dated 29/04/2011, with the condition that forest land will not be used for
the purpose other than mentioned in the proposal. The proponent is not complying
with this condition of the permission and using the site for unscientific dumping of

Municipal Solid Waste.

Apart from the above, the proponent is not complying with the conditions of the
permission granted by Chief Wild Life Warden, Panchkula (Annexure-5). Further,
the permission was granted to HUDA and the same is not changed in the name of
Municipal Corporation, Panchkula. There is no demarcation of boundary at site. Both

domestic and wild animals were found to be roaming around, at site.

The proposal for setting up Solid Waste Management Project at Village Jhuriwala,
Panchkula was recommended by Standing Committee of NBWL during 37 meeting
held on 26/2/2012 (Annexure-6), “considering that arrangements are in place for
ensuring that the leachates do not pollute the ground water and composting of
biodegradable waste is also ensured”. In this regard, it was found that the proponent
is not complying with these conditions. No provision has been made at site for
collection and treatment of the leachate. The leachate was found to be mixing with the

natural drain leading to the River Ghaggar.

The various photographs taken by the Joint Committee during the site visit are

attached as Annexure-7.
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3. Recommendations of Sub-Committee:

a)

b)

Now Municipal Corporation, Panchkula has submitted fresh application for
issuing Terms of Reference (TOR) for obtaining Environmental Clearance (EC)
for Integrated Municipal Solid waste Facility” at the same site, giving reference
of permissions earlier granted by Wild Life Department/NBWL and the forest
Clearance granted by MoEF&CC (Annexure-8) However, in view of the fact that
the proponent has not complied with the conditions of permissions/clearances
granted by these agencies, it is recommended that the permissions granted earlier
may be reviewed by the respective agencies. Further, since the site under
reference is presently being used for unscientific dumping of MSW without
following the provisions of MSW Management Rules, the plan restoration of the
the site under reference, to its original condition must be included as a part of
EIA report and Environmental Management Plan, while considering the
application of the proponent for fresh Environmental clearance of the same site.
The time bound action plan in this regard should be obtained from MC,
Panchkula and implementable of the same may be ensured by HSPCB, before
issuing CTE to the proponent based on the Fresh EC, if granted by MoEF&CC.
The Joint Committee constituted in the matter of OA No. 225/2021; Sanjay
Kumar Versus Union of India &Ors, may consider the above recommendation

while submitting its report to Hon’ble NGT.

The sub-committee was also assigned the job of making the assessment of the
damage caused to the environment by the Municipal Corporation MQO),
Panchkula and suggest remedial measures. In this regard, it is submitted that as
reported in the previous sections, leachate from the site under reference was
found to be mixing with the natural drain, leading to River Ghaggar. Therefore,
damage to ambient air, soil, surface water, ground water and crops in the nearby
area is not ruled out. However, detailed investigation is required in this involving
experts in the area of soil, ground water, agriculture and public health, to quantify
the damage and prepare restoration plan. Therefore, Joint Committee constituted
in this matter by Hon’ble NGT may look into this aspect and take appropriate

decision in this regard.
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©)

d)

The sub-committee was also assigned the task of recommending the remedial
action to be undertaken by different statutory authorities. The violations made by
the proponent are with regard to non-compliance of conditions of
permissions/clearances granted by various agencies . In this regard, the State
Pollution Control Board have following provisions to address violations in such

cases:

Show cause notice under water/Air/EPA Act.

Environmental Compensation as per CPCB Guidelines.

Complaint under EP Act before Special Environmental Court, Kurukshetra.
Directions of Hon’ble NGT in the matter of OA No. 138-139 of 2018.
Directions of Hon’ble NGT in the matter of Appeal No. 36 of 2013 and OA
93 (Tuc) of 2013

HSPCB may take remedial action in this regard. Joint Committee may ask other
agencies involved in this matter to take similar remedial action under the legal
provisions with regard to their area, for submission of the action taken report

(ATR) before the Hon’ble NGT by the Joint Committee.

The concern of the stakeholder’s w.r.t. venue of public hearing may be addressed
by HSPCB during the next public hearing to be held in future, during
consideration of application of MC, Panchkula, for fresh Environmental
Clearance.

The Sub-Committee Prepared the detailed report after elaborating the above
points including supportive documents and photographs along with remediation
and recommendations submitted to the Joint Committee constituted in the matter
of O.A No. 225 of 2021; Sanjay Kumar vs. Union of India and Ors for
consideration and taking further necessary action, in compliance of the orders of
Honble NGT in this matter. However, the joint committee has not submitted the
final report of the sub-committee to the Hon’ble NGT in the matter of OA No.
225 of 2021.

Present status in the matter of OA No. 04/2022 titled as Sanjay Kumar V/s
Union of India &Ors.

Page 7 of 13

P




Another application was filed by the applicant Sanjay Kumar against the Union
of India &Ors before this Hon’ble NGT, with the grievance that the illegal and
unscientific dumping of waste has been still continuing in spite of orders of
Honble NGT and the Hon’ble Tribunal took cognizance of the same and directed
as below:

“In view of above, it is necessary to ascertain the compliance status from a Joint-
Committee Comprising of the State PCB, Chief Conservator of Forest and the
District Magistrate, Panchkula. The State PCB will be the nodal agency for

coordination and compliance”.

The joint committee held its 1% meeting on 19.05.2022in compliance of the
directionsissued by Hon’ble NGT. The Joint Committee discussed and updated
itself on the present status of the dumping ground,actions being taken by the
HSPCB, Wildlife department and statutory regulators and what compliance has

been done on the site(Annexure-9).

Directions issued by the Joint Committee on 19.05.2022
The Joint Committee, after observing the facts, directed different statutory
authorities to take all the necessary actions against the violators, including MC,
Panchkula for the violation of continuing dumping of garbage at the site in
Village-JThuriwala. Further, the Joint Committee issued the following directions to

the concerned as below.

a. MC, Panchkula shall immediately stop dumping at the site and shall take
action to remove the already dumped garbage at the site.

b. MC, Panchkula shall construct the boundary wall around the site.

c. HSPCB shall submit its interim/final report in the Hon’ble NGT before
25.05.2022.

d. HSPCB shall issue the directions for the compliance at the site to MC,
Panchkula.
The minutes of the meeting is attached as Annexure-10.
Meanwhile, the site in question was inspected by the team of EAC for
considering granting of EC and TOR for the proposed integrated Municipal
Solid Waste Management Facility (IMSWM) at Jhuriwala Village (against the
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proposal no. IA/HR/MIS/230385/2021; F. No. 21-58/2021-IA-III). ~ After
examining the said proposal, the EAC noted that a litigation has been filed
against the project. Therefore, based on the information submitted and
clarification provided by the Project Proponent and detailed discussions held
on all the issues, the EAC was of the opinion to conduct a site visit before
arriving at a decision on the project proposal. The findings and final

conclusion observed by the team of EAC during the site visit is as below:

a. This site is not suitable for the establishment of IMSWF, as per the criteria
laid out in relevant GOI guidelines.

b. Seeing the importance of Environmental conservation, it will not be proper
to setup an IMSWF site and plant in a natural forest with rich bio diversity
adjacent to a Wildlife Sanctuary. Moreover, the area also receives Natural
water channels from nearby undulating watershed having rich forest of the
Wildlife Sanctuary. It will be in the fitness of things to find a suitable site
which can located taking resort to cluster approach for setting up Solid
Waste Management Plant.

c. There seems to be discrepancies in the forest clearance granted earlier this
needs investigations.

d. There are violations of the Environmental Laws and of guidelines of
Swacch Bharat Mission, Municipal Solid Waste Manual.

e. Regarding representation.

£ As per the latest order of NGT dated 17.09.2021, the matter is to be first
considered “CPCB, State PCB and Chief Wildlife Warden, Haryana. Chief
Wildlife Warden, Haryana will be the nodal agency for the coordination
and compliance.

g. Latest order of the Supreme Court declaring ESZ of a minimum lkm for
all protected areas makes this site unfit for solid waste management. The
report of this committee is awaited.

The EAC site inspection report is attached as Annexure-11.

Actions undertaken by HSPCB and other statutory authorities

(i) RO, HSPCB, Panchkula has initiated prosecution action against the

Municipal Corporation, Panchkula and Municipal Council, Kalka for the

violations made at Jhuriwala and HSPCB also imposed the Environment
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Compensation of Rs. 30 lakh per month on the MC, Panchkula i.e. @ Rs. 05
lakh per month for the period from 10.07.2021 to 31.12.2021 for discharging
the leachate from the dumping site into River Ghaggar through natural drain
passing through the site in compliance of Hon’ble NGT orders dated
06.12.2019 in OA No. 673 0of 2018 (Annexure-12).

Further, RO, HSPCB, Panchkula has issued directions to MC, Panchkula and
Municipal Council, Kalka vide letters dated 24.04.2022 to immediately stop
the dumping at the village- Jhuriwala site and directed them to comply with
the following directions.

1. To immediately stop dumping fresh solid waste.

2. To remove already dumped legacy waste.

3. To obtain fresh Environmental Clearance from the competent

authority.

4. To identify another landfill site away from the current location as it
will be the source of diseases for the human being and wildlife.

5. Not to dump/process any kind of fresh solid waste at site till they
obtain all necessary clearances from the concerned Departments
andestablish all necessary infrastructure at the site as per Municipal Solid
Waste (Management & Handling) Rules, 2016.

The copy of directions issued to the MC, Panchkula and MC, Kalka is

attached as Annexure-13.

RO HSPCB has also recommended the imposition of another Environment
Compensation on the MC, Panchkula vide letter no. 704 dated 17.08.2022 and
on MC, Kalka vide letter no. 705 dated 17.08.2022 for the period from
01.07.2021 to 31.07.2022 for illegal and unscientific dumping of the MSW at
the site and non-compliance of the Solid Waste Management Rules, 2016

(Annexure-14).

The site was again inspected by the field officer of the HSPCB on 02.08.2022
and the sample was collected and as per analysis report 6395 dated 10.08.2022
the parameters were found to be exceeding the prescribed limits (Annexure-

15).
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(ii). District Magistrate, Panchkula visited the site along with Regional
Officer, HSPCB, Panchkula in the month of May, 2022 i.e. before the I
meeting of Joint Committee in O.A. no 04 of 2022 and it was observed that the
M.C, Panchkula has been continuously dumping the garbage at the site
Village-Jhuriwala in violation of Municipal Solid Waste Management Rules,
2016. Further, it was also observed that MC, Panchkula and MC Kalka did not
develop the infrastructure around the site, as decided by the Joint Committee
and the leachate coming out of the site, had been mixing with the storm water
of the natural drain, which subsequently outfalls in River Ghaggar.

Further, DC, Panchkula directed the MC, Panchkula to construct the boundary
wall around the site and take necessary action to avoid the entry of wild
animals and requested HSPCB to take necessary action against the MC,
Panchkula for the violations at the site and issue notice to MC, Panckula for
immediate compliance of the provisions of Municipal Solid Waste

Management Rules, 2016 and the directions of Hon’ble NGT.

The Joint Committee held its second meeting on 24.08.2022 and another meeting
on 17.10.2022 and the meeting was coordinated by HSPCB. During these meetings
the updated status of progress was reviewedand the report to be finalized before
Hon’ble NGT was also discussed. Minutes of meeting are attached as Annexure-16
& 17.

In the third meeting, after reviewing the actions undertaken in the matter by
different statutory authorities, the Joint Committee expressed its dissatisfaction over
the inaction on the various decisions/directions and commitments given by the
Municipal Corporation, Panchkula in the previous meetings. The Joint Committee
observed that the dumping was not stopped, no new site was identified, no wall was
constructed and no additional trommel was added to treat the legacy waste. In
nutshell, the MC Panchkula has miserably failed to take necessary steps to resolve

the issue. The committee took the following decisions:

(i) RO, HSPCB, Panchkula shall file the criminal complaint before Special
Environment Court, Kurukshetra for violation of the provisions of SWM
Rules 2016,impose applicable penalty on MC, Panchkula, besides giving

directions to all concerned to stop the polluting activities immediately.

P!
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(i)

(iii)

(iv)

v)

(vi)

(vii)

Municipal Corporation should immediately search an alternative site for
the waste disposal and processing. Further, Municipal Corporation should
obtain prior permission from MoEF& CC/HSPCB and other Departments
before setting up MSW processing plant at new site.

Municipal Corporation should do proper fencing around the site so that
wild animals could not be able to enter at the site.

As an immediate step to relieve of foul smell, Municipal Corporation
should control the smell by using proper methods and chemicals, so that
the inhabitants would not suffer.

Municipal Corporation should install additional Trommel Machines to
remove waste from the current site.

Municipal Corporation should spread awareness about the segregation of
waste and also do proper segregation before the disposal of waste.

MC Panchkula & Kalka should immediately submit an action plan for
handling its daily waste addition, treating its legacy waste, activities for
preventing pollution from the existing site and the remedial action plan for
restoration of environment in the site, degraded by their activities so far,
along with fragmented activities and timelines, machinery and manpower
proposed, for further consideration and submission to Hon’ble NGT

(consisting both short term plan and long-term plan).
FINAL OBSERVATIONS OF THE JOINT COMMITTEE

In light of the above facts and violation observed on the site at Village-
Jhuriwala by Municipal Committee, Panchkula and Municipal Council

Kalka, the following facts clearly emerge:

a) The site is not suitable for the establishment of Municipal Solid Waste
Facility (MSWF).

b) The area of the site also receives natural water channels from nearby
undulating watershed having rich forests of the wildlife sanctuary. It
will be in the fitness of things to find a suitable site which can be
located taking resort to cluster approach for setting up solid waste

management plant in consonance of the latest order of the Hon’ble
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Supreme Court passed on 03" June, 2022 regarding the minimum
distance required from all protected areas and ESZ for any such
establishment.

¢) From the reviews, site visits and documents, it is clear that violations
of the environment laws have been committed by Municipal
Corporation Panchkula and Municipal Council, Kalka, causinga
significant loss to the environment. Thus the remedial and preventive
action to restore the damage caused to the environment at site and
surroundings have to be undertaken by them on top priority and action
should be taken by District Administration, HSPCB and ULBD to
ensure that no further dumping, causing further damage to environment

should be stopped immediately.

The present report of the joint committee is being submitted before this Hon’ble NGT
with submission that same may be placed on record for consideration.

(|
\:3 orest Officer,  Deputy Commissioner,

St Department, Panchkula

Regional Officer, Div
Panchkula for HSPCB, For
Ha
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2353553/2022/REGION PANCHKULA Anne Yurs - | L1d

[tern No. 04 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No, 225/2021
(LA, No. 170/2021)

Sanjay Kumar Applicant
Versis

Union of India & Ors. Respondent|s]
Date of hearing: 17.09.2021

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMEBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant Ms. Nandita Dhar, Advocate
ORDER
T Grievance in this application is against unscientific dumping of

waste on the land allotted for Solid Waste Management project at village

Jhuriwala, Panchkula, Haryana.

pr 8 According to the applicant, the site in question is 140 meters away
from Khol-Hai-Raitan Wildlife Sanctuary. On that account, safeguards
are necessary to avoid negative impact of landfill on the ground water. In
the 36" meeting of the Standing Committee of National Board for Wildlife
held on 04.11:2015, it was decided as follows:-

“36.4.2.4 Proposal for setting up of Solid Waste

Management Project at village Jhuriwala in
Panchkula District, Haryana.
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3.

Sanctuary. The user agency explained that the project tnvolves
composting and land filling. The Committee members suggested
that the landfill site be located away from the current
location as it will be a source of diseases for the human
beings and wildlife.

After discussions, the Committee decided to defer the proposal
Project proponents may provide further information on how the
negative impact of the landfill on the ground water and ambent
environment will be mitigated.”

Further decision was taken in the meeting of the Standing

Committee dated 26.02.2016, as follows:-

4.

“36.4.2.4 Proposal for setting up of Solid Waste
Management Project at village Jhuriwala in
Panchkula District, Haryana.

IG WL briefed that the proposal was deferred in the 36 meeting for
the information on how the negative impact of the landfill on the
ground water and ambient environment. The Chairman asked the
user agency to preseni the proposed mitigation measures for
preventing the ground waler pollution and ambient environment,
The user agency presented the engineering construction
measures for composting of municipal solid waste, landfill of
inert waste and leachate handling, transportation through
pipeline and treatment in Common Efftuent Treatment Plant
which is away from the site.

Considering that arangements are in place for ensuring that the
leachates do not pollute the ground water and composting of
biodegradable waste is also ensured, the Committee agreed to
recommend the proposal with the following conditions in
addition to those propesed by Chief Wildlife Warden in the
proposal and SBWL, to be made part of EC clearance.

1. The landfill for inert waste will be based on the
standard design and will be covered.

2. Adequate water harvesting structure will be created in
the Khol Hai Ratan WLS for providing sustained water
and fodder to the wild life within the PA. The cost will
be borne by the project proponent.”

It is stated that in breach of understanding given while taking the

EC, steps are not being taken for composting of municipal solid waste,
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site in violation of conditions on the basis of which the NBWL permitted

the project.

5. In support of his case, the applicant has relied upon photographs
and news item dated 09.08.2021 in The Times of India titled “Residents
fume as MC turns Jhuriwala forest area in Panchkula into dumping
ground”, The news item states that the Solid Waste Management Plant
site is being used as a dumping ground illegally. The news item mentions
that though the Speaker Haryana Assembly, who is the local MLA
announced in a public meeting that 600 tonne garbage lying in the
Sector 23 dumping ground would be processed and the area would be

turned into a park, no such step has been taken.

6.  We have considered the matter. We are of the opinion that the
‘asue needs to be first considered by a joint Committee of statutory
regulators - CPCB, State PCR and Chief Wildlife Warden, Haryana. Chief
wildlife Warden, Haryana will be the nodal agency for coordination and
compliance. The Committee may hold its first meeting within 15 days,
undertake visit to the site, interact with the Stakeholders and take
remedial action in exercise of their statutory powers, following due
process of law. It will be open to conduct meetings online, except the site
visit.

A copy of this order be forwarded to CPCB, State PCB and Chiel

Wildlife Warden, Haryana by e-mail for compliance,

The applicant may provide copy of this order alomg with set of

documents to CPCB, State PCB, Chief Wildlife Warden, Harvana and file
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The application is disposed ol.
In view of order in the main matter, LA. No. 170/2021 also stands
disposed of.
Adarsh Kumar Goel, CP

sSudhir Agarwal, JM

Dr, Nagin Nanda, EM

September 17, 2021
Original Application No. 225/2021
AVT
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Forests & Wildlife Department, Govt. of Haryana
0/o PCCF & Chief Wildlife Warden, Haryana, Panchkula

Phit Wi U= 0K, Van fgmenn. Secioe-6, Panchioola: Phone So, 01722561224, 2583682 E-mail © peelowse-hidifihny pov.in
Mo, [£3)-32 Dated: ;-Jrfﬂqmam
To

. Membar Secretary,
Haryana State Pallution Conirol Board,
Secior-6, Panchkula.

1. Regional Director,
Central Pollution Control Board,

Chandigarh.
Sub: Meeting of Joint Commities consiituted by Hon'ble NGT-Reg.
Ref Directions of Hon'ble NGT in OA No. 2252021 (1A No, 1702021) vide order

dated [7.00.2021 in the matier af Sanfay Kumar Vs Union af India and Ors.

Pleasc refer 1o the above subject and cited reference; wherein Hon'ble NGT vide
its order dated 17.09.202] in OA Ma. 22572021 (1A Mo, 170/2021) in the matter of Sanjay Kumar
Vs Union of India and Ors, relating to alleged unscientific dumping of wasté on the land allotted
for Solid Waste Management project at Village Jhuriwala, Panchkuls, constituted a Joint
Commitice of statutory regulators-CPCB, SPCH and Chief Wildlife Warden-appointing Chiel
Wildlile Warden, Haryena as the Nodal Agency for coordination and compliance,

Hon'ble NGT has directed that the Joint Comminee shall hold its first meeting
within |5 days, undertake visit 1o site, interact with the stakeholders and take remedial action in
exercise of their siatutory powers following the due process of law, leaving the option of
conducting the meeting online to the Joint Committee, except for site visit (Copy of the order
enclosed for reference).

In compliance of the directions of the Hon'ble Tribunal, the meeting of Jaint
Committee 15 scheduled on 01,10.2021 at 10.30 Hrs at Conference Room of Van Bhawan,
Sector-6, Panchikula,

You are requested to attend the same along with all updated documents available in this regard,

e '*-'-'L'I--ttk

Superintendent,
for Chief Wildlife Warden,
Government of Harvana

Endst. No. |$33- 3£ Duted: a=+leq |20
A copy of the communication is forwarded to the following with request (o
attend the meeting along with all relevant documenis:
|, Commissionper, Municipal Corporation, Panchkula.
2. Dy, Chief Wikdlife Warden, Panchkula.
3. Regional Officer, Panchkula, HSPCB. i
Eu;:;'illtﬂildgnh
for Chief Wildlife Warden,
Government of Haryana
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Forests & Wildlife Department, Govt. of Haryana
O/o PCCF & Chief Wildlife Warden, Haryana, PanchKula

iilad %o, P8, Vo Whowan. Secwesh, Panciiuls: Plong Mo, 91722561224, 2553682 E-mall ¢ peel.owwhiELCHe oo 18

No, [gaz - &F Dated: Cu- lo- 2¢ 2

To
Sh, S Naravanan. 11°S. Member Secretury, Haryana State Pollution
Control Board.
2. Sh, M. L. Rajvanshi. IFS, Chief Conservator of Forests {WL)
Panchkula.
CSh. Dharombic Singh, 1AS. Commissioner. Municipal Corparation.
Panchkula.
4. Sh. Gumam Singh, Regional Dircetor, Central Pollution Control Board.
3, Sh, Shyam Sunder Kaushik, Deputy Chiel Wildlife Warden, Panchhkula,
6, Sh Virender Singh Punia, Regional OfTicer, Panchkula

ik

Sub: Proceeding of the mecting held on 01, 10,2021 regarding National Green
Tribunal O.A, No. 225 of 2021 —Sanjay Kumar Vs, Union of India &
others.

ERTENE S

In complianee to Hon'hle NGT order dated 17.09.2021 in the mater of
Sanjeiy Kunar Vs, Union of India & others, please find enclosed herewith the procecdings
of the meeting  held on 01,10.2021 in Van Bhawan, Panchkula for further necessary
action in the mater.

Fricl, As above

S
1o 54
Principal Chief Conservator of Forests
& Chiel Wildlife Warden.
Haryana, Panchkula,

(
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Proceedings of the Meeting of Joint Committee constituted by Hon'ble
NGT vide its order dated 17.09.2021 in OA No. 225/2021 in the matter
of Sanjay Kumar Vs Union of India and Ors. held on 01.10.2021 at
10.20 Hrs at Conference Room of Van Bhawan, Sector-6, Panchkula.

The meeting of Joint Committee of statutory regulators, Central
Pallution Control Board (CPCB), State Pollution Control Board (SPCB) and
Chief Wild Life Warden of Haryana constituted by Hon'ble NGT, vide its
order dated 17.09.2021 in OA No.225 / 2021 in the matter of Sanjay Kumar
Vs Union of India and Others was held on 01.10.2021 at 1030 Hrs at
Conference Room of Van Bhavan, Sec 6, Panchkula, in compliance of the
directions of Hon'ble NGT. The list of participants is at Annex.

Chief Wildlife Warden welcomed the participants and briefly explained
the objective of the meeting. Member Secretary, Haryana State Pollution
Control Board (HSPCB) explained the details of the case and the directions
of the Hon'ble NGT. It was explained to the participants that after hearing
the grievance submitted before the NGT against ‘unscientific dumping of
waste on the land allotted for Solid Waste Management Project at village
Jhuriwala, Phanchkula, and that the site is 140 m away from Khol-Hai-
Raitan Wildlife Sanctuary, on account of which safeguards are necessary to
avoid negative impact of landfill on ground water’ the Hon'ble Tribunal
directed that , 'the issue needs to be considered by a Joint Committee of
Statutory regulators - CPCB, State PCE and Chief Wildlife Warden, Haryana,
Chief Wildlife Warden, Haryana will be the nodal agency for coordination
and compliance. The Committee may hold its first meeting within 15 days,
undertake visit to the site, interact with the Stakeholders and take remedial
action in exercise of their statutory powers, following the due process of law.”

Municipal Commissioner, Panchkula informed the Joint Committee
that the Project was conceived a decade back and all necessary clearances -
Clearance from Forest Department, Environmental Clearance (EC), Consent
to Establish (CTE) and Clearance from Wildlife Department - have been
obtained already, following the due process. However, no work was ever
started due to various reasons and the EC has expired in 2020, along with
the CTE. Therefore, the Municipal Corporation has applied for a fresh EC,
upon receipt of which they would apply for CTE and will start the
establishment of the Municipal Solid Waste Management Facility. The
present issue pertains to dumping of Solid Waste in the area, earmarked for
the facility, it was informed. Wildlife Department clarified that the area
now Falls outside the wildlife sanctuary area as well as eco sensitive zone,

>
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The matter was discussed at length and the following decisions were
taken by the Joint Committee.

(i) A field visit shall be conducted by the team of representatives from
Wildlife Department, HSPCE and CPCE. It was decided the team will
consist of Sh Shyam Sunder, Divisional Wildlife Warden having
jurisdiction over Panchkula, Sh Virender Singh Punia, Regional Officer
of HSPCE and Dr Narender Sharma, Additional Director of CPCE.

(ii) This Committee shall visit the site, interact with the stakeholders and
assess the damage caused to the environment.

(iii) The Committee shall also recommend the remedial action tw be
undertaken by different statutory authorities in this regard and also
propose its recommendations for further future course of action to be
taken in this regard bydifferent authorities,

(iv] The Committee shall send the report within a week time, i.e., before
08.01.2021, to the Nodal agency, i.e, Chief Wildlife Warden.

(v) Wildlife Department shall independently assess the requirement of the
upcoming project with specific reference to the applicability of the
conditions already imposed and the wildlife clearance already granted
to the project and include in the report, as its inputs. It will also
provide the additional conditions applicable, if any, considering the
modified wildlife eco system in and around the area and the nature of
the proposed project.

(vi) ULBD was clarified that as per the Notification issued by MoEF & CC
dated 18.03.2021, only those projects who have completed more than
50% of the work can be exempted from Public Hearing and in this
case, since the project is yet to be started, the EC granting process will
involve Public Hearing

The meeting ended with thanks to all participants.

-ollo-

[ ')
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Annex

Participants of the Meeting of Joint Committee constituted by Hon'ble
NGT vide its order dated 17.09.2021 in OA No. 225/2021 in the matter
of Sanjay Kumar Vs Union of India and Ors. Held on 01.10.2021 at
10.30 Hrs. at Conference Room of Van Bhawan, Sector-6, Panchkula.

b=

Y

SNo Name & Designation Departm_e_];t_ [

Sh Jagdish Chander, IFS, Chief Wildlife | State Wildlife Department

| Warden SN i R
Sh 8§ Narayanan, [F5, Member Haryana State Pollution
Secretary _ _Control Board
'Sh M. L. Rajvanshi, IFS, Chief State Wildlife Department

| Conservator of Forests (WL) S s
| Sh Dharambir Singh, IAS, | Municipal Eurpuranﬂn
| Commissioner, *1 © = - Panchkula

‘?.h Gurnam singh, Ht.*:,mna] Director Eentral Pollution Lnntrnl

Hnal d

' $h Shyam Sunder Kaushik, Divisional ' State Wildlife Department
- Wildlite Warden, Panchkula

sh Virender Stngh Punia, Hﬂgmn_al _Ha_r}aa_n:a State I:T[]-"Eltl-[l-nl

Officer, Panchkula ' Control Board

7
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—— Ineira Paryavaran Bhawan
Jur Rag Rowd, Alignnj
F.Nouf- 142006 WL (37" Mecting)
Dated: 153™ March 2006

A Membeers,
Standing Comnitiee af MWL

sub: Minutes of 37 Meeting of Standing Committes of NEWI
Sir/Mulun,

Kindly find enclosed copy of th minutes of the 37" Moeting of the Sianding Comemutice of
Nstionsl Bord for Wikilife bebd on 26" Febnory 2016 a1 3,00 PR in Teesa™, 17 Flooe, Yayu
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Minutes of the 37" Meeting of the Standing Committee of
National Board for Wildlife held on 26" February, 2016

The 37" Meeting of the Standing Commitiee of National Board for Wildlife (SC-NBWL)
was held on 26" February 2016 in the Ministry of Environment, Forests and Climate Change
{(MeEFCC), under the chairmanship of Hon'ble Minister of State (Independent Charge) for
Environment, Forests and Climate Change. List of participants is at Annexure-1,

Hon ble Chairman welcomed all participants to the 37" Meeting and permitted 1GF (WL)
i present the agenda as Member Secretary had been granted leave of absence by the Chaar,

Agenda Item No. 1: Confirmation of the minutes of the 36" Meeting of
Standing Committee of National Board for Wildlife

held on 4" November 2015,

1G F (WL} informed the Commiitee that the minutes of the 36" meeting of the Standing
Commiitiee of NBWL held on 4" November 2015, were circulated to all members of the
Standing Commitlee on 9" November 2015, No comments were received.

Member Dr H S Singh requested that in the agenda item 33.4.1 (3) on rationalization of
Maldhok Bird Sanctuary Maharashira, the recommendation related to the proposed addition of
private lands comprising grassland habitats imterspersed with government lands came up as
optional (would be attempted t© be pequired). These recommendations may be made
compulsery, Chair and the Committee agreed on this poinl. With this modification, the minutes
of 36" meeting were confirmed.

Agenda Item No. 2: Action Taken Report (ATR)

37.2.1  Action taken on the decisions of the Standing Committee of NBEWL
taken in its 36" meeting.

36.3.1.4 Hequest for reconsideration of proposal for exchange of 19.503 hectares of forest
land adjoining hospital with equal area of private land contiguous with forest
houndary- Representation by Shree Raghavendra Sewashram Samiti.

IG (WL) explained the representation wis considered by the Commitiee in 36" meeting
and a team of representatives of Wild Life Institute of India, NTCA and Chiel Wildlife Warden,
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Unarakhand was requested 10 hold a site visit and check the locational circumstances including
the anea proposed for inclusion i the Tiger Reserve, The team had visited the site and the report
was placed for consideration. The report confirmed that the site proposed by the applicant o be
given to them in exchange is & narrow strip of 10-1000 m widih, cut off from the main forest land
by an elevaled milway track, thereby separating the core/enitical habitar from it. lis significance
as ecological contiguons habitat would thus be compromised. On the other hand, the site offered
to the Tiger Reserve al Banjarawala is contiguous to the habitat, with evidences of wild life
presence though barren and uncultivated. Besides, there 1s no human habitation in vicinity.

Considering that the arca offered has been reported to have potential of becoming an
integral part of Tiger Reserve, if it is developed into an ecological wild life habitat, Committee
found that the offer made in the representation of the applicant is feasible. Committes also
considered the fact that carlier, m 1A 20 in WP (C) 337/1995. when the applicant had sought
permission of Honble Supreme Court for this proposed exchange, the state had submitted in
their affidavit that the propoesal was favourable 1o Rajaji National Park.

Accordingly it was decided to accept the representation of Shri Raghavendra Seva Samit
and recommend the proposal. The applicant may take up the matter with the state government in
due complisnce of the related processes as per laws and rules applicable accordingly.

354.5.1 Proposal for boundary alteration of Kolleru Wild Life Sanctuary, Andhra
Pradesh.

IG WL briefed about the previous decision on the proposal for alteration of
boundary and requested Dr.R.Sukumar w present the findings of site inspection. Dr.R.Sukumar
bricfed the biodiversity and conservation values of the sanctuary. He mentioned that the North
Eastern part of the sanctuary, about 16000 ha, which is in private ownership and for which
government has not been in a position 1o pay compensation, is suitable for de-notification from
the sanctuary. The Special Chief Secretary, Andhra Pradesh requested the Committee to consider
the boundary alteration on the basis of contour of the Kolleru, ie. from +5m to +3 m.
Expressing specific objective of concern for a balance in conservation of bird habitat and
livelihood issues of communities. Chairman requested Dr. R.Sukumar and site inspection team to
interact  with the state government of Andhra Pradesh and fnalise the report with
recommendations for purt of the sanctuary arca, which is suitable for de-notification, which
would cater the needs of the local lund owners while preserving the conservation of the Kolleru
Bird Sanctuary. The repornt will be submitied before next meeting.
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16.4.2.4 Proposal for setting up of Solid Waste Management Project at village Jhuriwala
in Panchkula District, Haryana

IG WL briefed that the proposal was deferred in the 36" meeting for the information on
how the negative impact of the landfill on the ground water and ambicnt environment. The
Chairman asked the wser agency to present the proposed mitigation measures for preventing the
ground water pollution and ambient environment. The user agency presented the engineering
construction measures for composting of municipal solid waste, landfill of inent waste and
leachate handling, transporation through pipeline and trestment in Common Eftfluent Treatment
Plant which is away from the site.

Considering that arrangements are in place for ensuring that the leachates do not polluie
the ground waler and composting of biodegradable waste is also ensured. the Commiliee agreed
tir recommend the proposal with the following conditions in addition to those proposed by Chief
Wild Life Warden in the proposal and SBWL, to be made part of EC clearance.

L. The landfill for inert waste will be based on the standard design and will be covered

2. Adeguate water harvesting structure will be created in the Khol Hai Raian WIS for

providing sustained water and jodder o the wild life within the PA. The cost will be
borne by the praject proporent.

36.4.1.17 Diversion of 3.571 ha of reserve forest land falling in Sohelwa Wildlife Sancluary
for construction of Hapti Main Canal passing through Tulsipur Range, district
Balrampur, Uttar Pradesh.

IG WL briefed that the proposal was deferred due 1o absence of the representative of the
State in the 36" meeting. CWLW explained that out of total 125 km stretch of the Rapti main
canal, 0.81 km (from Km 71.49 o Km 7203) falls in Talsipur Range of Suhelwa Wildlife
Sanctuary, Alter discussions the Standing Comminee decided 1o recommend the proposal with
condition that user agency shall provide landscaped over bridges as unimal crossings over the
canal within the Sanctuary in consultation with Forest Department, Uttar Pradesh and also
conditions prescribed by CWLW as below

L. User agency will enswre that none of their emploveesdworkers shall indulge inio any bind

of wild lifedferrest offence causing any loss of fova & fauna in the surroundings.

2. Forest land shall not be wsed for any purpose other than for the purpose recommended.

I MNe tree cutting aned soil digging will be allowed fn sanchuarv/Forest area other than

workable area during the construction work.

4. The user agency should net diverr any waterways and ignite any fire inside the sanctuary

adjacent fo the area fo be diverted,
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The slope of the ramp should be properly designed (around [:20) to envure wild animadls
do not fall in the canal.

The wser agency showld ensare in case of any exigency, water can be punped from the
canal for wildiife purpose without any charge.

The wser agency will creale four wateriioles between Km 714%) 1o 72,300 (Twe on either
vide of the canal) for the wildlife. The size and site of these waterholes will be suggesied
by the Divisional Foresi Officerdprotecied area manager of the Swhelwa Wild Life
Division, Balrampur.

The wmstructions/orders passed by the Stafe Govi/Central Govt. and the divections passed
by Hen 'ble High Court/Suprente Cour! from time to time regarding such projects shall be
complied with.

No labor camp shall be established within the sanciuary area.

36.4.1.18 Proposal for Retail outlet (by Essar (il Ltd) on private land Khasra no, 248 at

village Kalal (within the boundary of Hastinapur Wild Life Sanctuary Area,
Amroha forest Division), Tehsil-Dhanaura Uttar Pradesh,.
IG WL briefed that the retail outlet of petrol pump is proposed in a private land

within the notified area of the sanctuary,

Adter discussions, the Standing Commitiee decided to recommend the proposal with

conditions prescribed by CWLW as below:

[

]

Protection and mitigation measures for wildlife showld be ensired ax per standard
practice in such cases,

Land shall not be used for any ather purpose other than that specified in the proposal.
The instructions/orders passed by ihe Sare GoveACentral Govi. and the directions passed
by Han 'bie High Court‘Supreme Couri from time to time regarding such project shall be
complied with.

User agency will ensure that the project personnel engaged in the project shall observe
the prvisions of the Wildlife | Protection) Act, 1972 & Rulex made thereafier.,
Construction waste materials will nor be thrown inside the sancturry area or movemeni
corridor of wildlife.

The project proponent shall provide the cost for plantariondforesation work by planting
the native species in the area adiacent to project area/ in the sanctuary,

No labowr camp shall be established in the sanctuaryiforest area or other sensitive area.
Twe GPS sets shall be provided 1o the Amroha Forest Divivion for the survey and
demarcarion of the sancruary boundaries.
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36.4.1.19 Diversion of 7.3445 ha private land for construction of high level bridge and

approach road across Kuwari River at Bithauli-Chaurela road near village
Chaurela in district Etawah, Uttar Pradesh.

1G WL brefed the Standing Commities that the proposal for wse of revenue land in the
National Chambal Wildlife Sanctuary was deferred in the 36" meeting due to absence of the
representative of the State. CWLW explained that the proposed high level bridge provided rural

infrastructure 1o the local people.

After discussions, considenng thiat it was a public utilsty over revenue fand over a tributary of

Chambal, the Standing Committee decided o recommend the proposal with the conditions
prescrbed by CWLW as below,

1.

User agency (PWD, ULP. Etawal) shall provide the funds for reduciion in negative
fmpact for conservation & eco-development activities of Wild Lije.
The land shall not be wsed for amy purpose other than that specified in the proposal.

- The instructionsiovders passed by the State Govi/Central Gove, and the divections passed

v Hom ble Courts from fime to time regarding such project shall be complied with.

A Bodern vehicle shall be provided to the Chambal Wildlife Division for the prorection
cinel corservation of the wildlife,

Four differential GPS instruments shall be provided for the survey and demarcation af
the benndaries of the Chamival WIS,

. No lapour camp shall be extablivhed within the Sanctuary area.

Extraction of local river sand shall not be allewed in any circumstances and net be used

fil corsliciai,

I any case the proposed sie shall not be used for any purpese other than the specified
CARLE,

The user agency will set up a check post near the site and hand u over o National
Chambal Wildlife Division, Agra so that the movement of illegal sand and other forest
produce can be comtrolfed. This will alse sectre the wildlife in the area.

36.4.2.7 NOC for River Noon Lot No.R/1 Sand, Bajri& Boulder Mining project { Area 7.50

ha) falling at a distance about 7.5 km from the Mussoorie Wildlife Sanctuary,
District-Dehradun, Uttarakhand.

36428 Collection of Minor Minerals from Gulati river in the district Dehradun. to

channelize the natural course and protect the river banks and adjoining forest
area and habitat frrom Nood. Utlarakhand.
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36.4.2.9 NOC for Swarna Lot No.17/1 Sand Bajri& Boulder Mining Project. Area 51.463
ha falls about 8 km to the Mussoorie Wildlife Sanctuary, DistriciDehradun,
uttarakhand,

36.4.2.10 NOC for River Noon Lot No.&/2 Sand. Bajri& Boulder Mining project. (Area 7.60
ha) falling at a distance about ¢ km from the Mussoorie Wildlife Sanctuary,
District-Dehradun, Uttarakhand.

36.4.2.11 Collection of minor minerals from Ramgarhran river (20 Ha) in the district
Dehradun, Uttarakhand to channalise the natural course and project the river
banks and adjeining forest area and habitat from flood

36.4.2.12 Construction of Singoli-Bhatwari Hydroclectric Project 99 MW by M/fs L&T
Uttaranchal Hydropower Limited. The proposed site falls within 10 kms from the
boundary of Kedarnath Wildlife Sanctuary.

36.4.2.13 Construction of 171 MW LataTapovan Hvdro Power Project of NTPC Ltd.
L'ttarakhand.

36.4.2.14 Construction of 5320 MW (4x130) TapovanVishnugad Hydroelectric Project of
NTPC Ltd, Uttarakhand. The proposed site falls outside Manda Devi National
Park at a distance of 7.5 km,

36.4.2.15 Diversion of 1.610 ha ForestiCivil Land) for construction of Hapla-Guram-Nail
motor road (5 km), Uttarakhand. The proposed site falls within 10 km aerial
distance from the Kedarnath Musk Deer Wildlife Sancioary.

IG WL briefed the Standing Commitie2 on the proposal that all the @ proposals, outside
Protecied Areas, were deferred in 36" meeting due 1o pending ESZ proposals from State
Government of Uttarakhand, After discussions the Standing Committee requested CWLW 1o
expedile the process of ESZE proposals o send 0 Ministry and decided o defer all the 9
proposals till the receipt of ESZ proposals from State.

3T.2.2 Action taken on the decisions of the Standing Committee of NEWL
taken in its previous meetings.

34.4.2.3 Construction of Simang-11 HEP (66 MW ) by Upper Simang Power Pvi. Lid in East
Siang district of Arunachal Pradesh.

34.4.2.4 Construction of Tagurshit HEP (74 MW) by AM/Ss L&ET Arunachal Hydro Power
Litd. in West Siang district of Arunachal Pradesh.

IG WL briefed the Standing Commattee on the two proposals that these were
recommended in the 35" meeting of the Standing Commitiee in hight of the cumulative impact
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assessment of the basin and Dr.RSukumar was entrusted to conduct site mspection Lo assess the
impact of the project on wildlife. Accordingly, DrR.Sukumar conducted site inspection and
submitted the report.

Dr.R Sukumar explained the physiographic location of HEP (74 MW) with respect
Tagurshit River and appraised the EIA report prepared by WAPCOS. He clanfied that the
conditions laid down in the FC and EC address rest of the issues and the project proponents shall
be bound 1o abide by those as well as conditions for o diversity conservation specified by the
CWLW, Fuarther, the State Gove and user agency should address social tensions satisfactonily
and the implementation of bindiversity consarvation plan by oser agency should include the
community benefits.

Regarding Shimang — 11 HEP (66MW), he mentioned that the project proponents should
abide by the conditions laid down in the clearances obtained under FCA, 1980 and E(P)A. 1986
as well as conditions for bio diversity conservation specified by the CWLW. He mentioned that
the penstock of the project cuts through an area under Tocu Palm (Livistonia jenkinsiana)
clumps, which is an endangered species. He recommended that the user agency. Upper Simang
Pyt Ltd., may take steps to cultivate a compensatory patch of the toku palm on private land close
to the project site for benefit of the local community.

The Committee agreed on the recommendations of Dr.R.Sukumar in this respect and
confirmed it recommendations of the projects as made in the 35 meeLing.

3.4.2.1 Diversion of J00.00 ha of forest land in Kistasagar B.F of Paloncha Division for
establishment of Pulp & Paper Industry by M/ ITC Lid., at Khammam, in favour
of APIIC, Hyderabad.

IG WL briefed the Stnding Commitiee on the proposal that Forest Clearance was
rejected for the proposal. In view of this, the Sanding Committee decided to reject the proposal.

34.4.2.2 Diversion of 231.84 ha of forest land in Chatakonda Reserve Forest of
Kothagudem Division for Koyvagudem OC-11 (Phase-11) coal mining project, in
favour of M/fs Singareni Collieries Company Lid., Telangana.

IG WL briefed the Standing Committes on the propesal that the proposal was deferred
due to pending ESZ proposal of Kinnerasani WLS from the State of Telangana. The proposal of
ESZ has been received in the Minisiry and is under process for the drafi noiification. The
proposed cxpansion project including the cxisting coal mine is ouiside proposed ESZ of the
Kinnerasani WLS. Stte Board for Wildlife recommended with conditions of Chief Wildlife
Warden, which includes cost of implementation of & Wild Life Management Plan for the forest
area 10 be provided by the Project proponent.
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Committee considered thal the mineral extraction is a site specific activity and the
present proposal 15 phase 11 of the project and total area involved in the mane 5 678.04 out of
which 463 ha is forests. Phase 1 involved 231 94 ha of forests and the consideration for use of the
rest of 231.84 ha forest land was applied for now, After discossions, the Stindimg Committee
decided to recommend the proposal for use of 231,84 ha forest land outside Kinnerseni with the
preseribed conditions of CWLW as recommended by the State Board for Wild Life as lollows:

1. The cost and responsibility of setthng the 150 forest rights in the lands mvolved will

be the responsibility of the project proponents. No other forest land should be
claimed in lieu of the forest land diverted.

)

Project propoment will pay Rs V- per tonne of coal extracted for wild life
development in the state in BIOSAP account for the first 5 years after which this rate
may be revised up|wards if fell necessary by Chael Wild Life warden.

ATR of 3th meeting

34.4.2.8 Residential & commercial project under slum rehabilitation authority, Mulund,
near Veenanagar opposite LBS Marg, Mulund (West) Ta. Kurla by Aristo
Developers.

(This is an expansion project in a total area of 1597 ha. of which 2.68 ha is already

developed/occupied and partly constructed buildings. The major part 13.29 ha is proposed

for new development)

{This proposal was wken up with the similar building construction proposals in Agenda liem No

4.2.)

34.4.2.11 Proposal of Ms Stone International Pvi. Lid Chechal for expansion and renewal
of Kotah Stone (Building) production in Mining lease no.22/92 siluated in village
Chechat in Tehsil RamganjMandi, District Kota which lies at about 6.4 km aerial
distance from the Darrah Wildlife Sanctuary/Mukundra Hills National Park.

34.4.2.12 Proposal for renewal of existing lime stone mining lease no.24/87 in village
Pipakhedi, Tehsil RamganjMandi District Kota near Darrah Wildlife Sanctuary,
Rajasthan by M/s Zahoor Ahmed, Abdul Majid. The proposed mining lease 8.5
km away from Darrah Wildlife Sanctuary,

34.4.2.13 Proposal of Ms Associated Stone industries (Kotah) limited for expansion and
renewal of Kotah Stone prodoction in mining lease no l/8Y situated in iehsil
Ramganjmandi, District Kota, Rajasthan.

IG WL bricfed the Standing Committee on the theee mining proposals that the propuosal 1s
in vicinity of Mukundara Tiger Reserve. The site inspection was conducied by NTCA and
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comments were submitted by NTCA, The representative of the CWLW explained that the three
working mining leases are 8 km away from the Mukundra Tiger Reserve/ National Park and ESZ
proposal of Mukundra National Park/Tiger Reserve is yet to be finalized by the State.

After discussions, in view of non-findization of ESZ proposal by state, the Standing
Commitiee deferred the proposal tll the receipt of the ESZ proposal from the State

In the meanwhile, the represemtative of CWLW informed that in compliance 1o the
recommendation of SC NBWL in its 32" meeting, regarding Lakheri-Chamovali mining lease of
M/s ACC Limited. a proposal for modification of buffer zone was under consideration of NTCA.
As part of the process, a rapid survey was conducted by NTCA for redefining the buffer zone of
Ranthambore Tiger Reserve for delineation of boundaries. The Committee noted this
information.

ATR of 32™ meeting
Alteration of boundary of Kaimur Wildlife Sanctuary for exclusion of part of limestone

bearing mineral zone from the limits of sanctuary, Bihar.

IG WL briefed the Standing Comminee on the proposal that in accordance with the
recommendation of 32 meeting of SC NBWL, the state sent the revised proposal but now, the
state informed that they want 1o revise the proposal which was already sent and requested
Standing Committee net to consider it. The Sunding Committee considered the request of state
and deferred the proposal.

ATR of 31" mecting
Proposal for JakholSankri Hydroelectric project (51 MW), Uttarakhand by M/s Satluj Jal
Vidhut Nigam Lid.

I WL briefed the Standing Committee on the proposal that the proposal was deferred by
the Standing Commutiee in its 31" meeting pending orders of Hon'ble Supreme Court on the
proposals of HEP i Utirakhand. The user agency represented that the proposal of JakholSankri
Hydroelectric project (51 MW), is not in the list of the 24 projects on which Ho ble Supreme
Court had shown concern. Whereas, the proposed project is on a tributary of Yamuonu snd is not
meluded in the said list, The CWLW clarified that the proposal is on the Yamuna tributary.

After discussions, the Standing Committee considered fact that ESZ proposals had not
been recerved from the State. Therefore, the proposal was deferred (il the receipt of the ESZ
proposals from State.
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Agenda Item no.3:

37.3.1 Proposal of National Tiger Conservation Authority (NTCA) under the
section 38(1)(0) (b) and (g) of Wild Life (Protection) Act related to Gondia-
Jabalpur Broad Gauge Conservation Project of M/s South East Central
Railway.

IGWTL. explained that the proposal for mailwavs had been referred to NTCA for comments
in the application related o Forest Clearance (dealt in MoEF&CC in F no. 3-107/ 2008-FC).
However, in accordance with the provision 38 (1) (O) (g) of the Wild Life (protection) Act
1972, mandating NTCA to ensure regulation of activities in the areas connecting one tiger
reserve to another. NTCA had proposed w place it before the Standing Committee, as 4 case of
public interest.

With permission of Chair, [G (NTCA) explained the details of the proposal and informed
that the case relates 10 BaloghatNampor section and lies i Kanha — Penchtiger corridor habitat.
He clarified that the matter was considered by NTCA in context of the forest clearance proposal
and a list of mitigation measures were prepared by Wild Life Institute of India and finalised and
recommended by NTCA after consultation with railways, He explained that the matter requires
recommendation of NBWL under the section 38 (1) {O) (g) of WLPA.

The Committee considered the circumsiances of the proposal, proposed mitigation
measures including underpasses and overpasses recommended by NTCA and agreeable to
Railways. Accordingly the advice of NTCA were agreed to be recommended with the condition
that all the mitigation measures and other conditions proposed by the state and NTCA  will be
complied with under the supervision of Ratlways and the Stme Forest Depariment. This
recommendation however, will not have any bearing on the ongoing process of consideration for
forest clearance as the area involved is not a part of a Protected Area.

Agenda item No. 4

37.4.1 Proposals for diversion of forest land of PAs

37.4.1.1  Proposal for laving of 11 KV insulated transmission line from Katni
Singrauli in Dubri Kala station passing through Sanjay Dubri Wildlife
Sanctuary, Madhya Pradesh.
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IG WL bricfed the Standing Commitice on the proposal. He mentioned that the land of
Dubrikala railway station, was transferred to ralways before the nolification of Sanjay-Dubn
Wildhife Sancwary, Railways have proposed w provade a chan hinked fenced cormidor with
proper canopy cover o provide camouflage to rualway station as a safety to wildlife from bright
light and restricting entry thereof i the rulway station ares. The sanctuary bemng pant of the
Tiger Reserve, NTCA also was consulted and has given is concurrence to the proposal.

Alter discussions, the Standing Committee decided to recommend the proposal with the
conditions prescribed by the state and NTCA as below:

I. Fencing of station and eleciric substation would be ensured 1o prevent entry of animals.

2. Helght of poles for ansmission lne shall be at lestd | meter with ground clearance of
ihee line ar least 10 meter.

3. For existing transmission line wp to the village Dubri, minimum grownd clearance of 10
meters showld be maintained.

4. All poles existing amd that will be nstalled for the transmission line for electrification of
Dubirt Kalan Railway Station showld have suttable spikes up 1o a heighi of 3 m (10 Ft) o
prevent rulhring of wild animals against electrie poles.

5. Te prevent death of wild animals on the railway fine, appropriate arrungements like
wider paxses atl appropriate locations are reguired o be provided afier due need
assessment by Wi

6. Waste at the Raitway Station and that of the siaff colony showld be collecied in a suiiable
container and disposed outslde the Tiger Reserve,

3412 Proposal for diversion of 1.908 ha of forest land from the Balaram Ambaji

Wildlife Sanctuary for construction of Ambajl Bve Pass road Km 00 to 4/526

{length 4.526 Km) width 45 mir. around Ambaji township, Gujarat.

IG WL briefed the Standing Commitiee on the proposal, He stated that the proposed
Bye Pass road would facilitate the raffic during festive seasons. Out of the length of 4,526 km of
the bye pass, a length of 424 meter traverses the sancluary [0 join the main highway NH-14,
which 12 located along the boundary of the sanctuary, The CWLW, Gujarat mentioned that this
bye pass road around Ambaji Township would divent traffic from NH-14 along the sanctuary and
especially during the festival season and thus reduce the traffic flow in the area adjacent to the
SanChuary.

After discussions, the commillee considered that small distance of the bye pass
needed to connect it 1o the man road 15 saving disturbance to the sanctuary along the longer
distunce along the sanctuary boundury, This will have benceficial effect and only 424 meter area
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will be affected rathr than 4.5 km. Therefore, Comimnitiee agreed (o recommend the proposal with
the conditions prescribed by CWLW as below.

.

B e ki

B =1 B

There should not be any damage of disturbance in the sanctwary area during
consiruciion.

No labour shadesfuis will be created in the sanciuary area during construction,

Na fire places will be created inside the sanctuary.

The werk in the sanctuary will be allowed onlv in the day time from 8 AM o 6 PM.

Ne blasting will be permitted within the sanctuary areds.

After ciearances from NBWL, clearance from FCA will have to be taken.

The agency and/or contractor will stricily follow the Wildlife (Protection) Aci, 1972,

Any other conditions that may be imposed by the Cluef Wildlife Warden/Governmeni
andior the Standing Commintee of the National Board for Wildlife will be strictly
complied with by the user agency.

37.4.1.3 Diversion of 0.3507 ha of forest land from Gir Wildlife Sanctuary for laying of 11

KV overhead (Electric Line) for irrigation purpose at village Zankhiva of Una
Taluka, Gujarat.
IG WL bricfed the Standing Committee on the proposal. He stated that proposed 11KV

overhead electric line would provide electricity facility and water supply to farmers of local

seitlement. The CWLW, Gujaral mentioned that the proposal would provide basic amenities to

the villagers living in the enclosures within the sanctuary,

After discussions, the Standing Committee considering that the proposal is for a public

utility of no impact o the wild life of the area, decided o recommend the proposal with the
conditions prescribed by CWLW as below:

I.

No damage should be caused 1o flova and fauna of the said area by the user ageney and
ity establishment.

Inswlared cable showld be used for sransmission lines.

Labouwr camp during laving of transmission line shall be kepr away from the sanctuary
ared and necessary fuel wood and other requirement shall be met with by purchase from
the markel. In no coxe, the yanctuary shall be burden with such reguirements,

Approval under Forest Conservation Act, 1980, if required, will be obtained separately
for wse of jorest land.

The agency andfor contractor will strictly follow the Wildlife (Protection) Act, 1972,

Any other conditions that may be imposed by the Chief Wildlife Wardend Government
andfor the Standing Committee of the National Board for Wildlife will be strictly
complied with by the user agency.
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37414

374.1.5

i74.1.6

3T4LT

37.4.1.8

374.1.9

3741100

37.4.1.11

4112

Diversion of 2.746 ha of land in Shoolpaneshwar Sanctuary for Converting
existing old metal Piplod, Pankhala, Sankli, Vagh Umar to Mathasar road to
pakka tar road Gujarat.

Diversion of 0.724 ha of land in Shoolpaneshwar Sanctuary for Converting
existing old metal Chokimali Approach road to pakka tar read Gujaral.
Diversion of 1.Y885 ha of land in Shoolpaneshwar Sanctuary for Converting
existing old metal Umarva, Joshi to Mathavadi, Mandan, Gora road to pakka
tar road Gojarat.

Diversion of 0.9%0 ha of land in Shoelpaneshwar Sanctuary for Converting
existing old metal Junvad, Kamodiya, Barkhadi road to pakka tar road
Crujarat.

Diversion of 1.323 ha of land in Shoolpaneshwar Sanctuary for Converting
existing old metal Mohbudi to Sisha road to pakka tar road Gujaral.

Diversion of 0.794 ha of land in Shoolpaneshwar Sanctuary for Converting
existing old metal Nana — Thavadia Approach read to pakka tor road Gujarat.
Diversion of 3.8929 ha of land in Shoolpaneshwar Sanctuary for Converting
Nigam o Jharwani road to pakka tar road Gujarat.

Diversion of 0.240 ha of land in Shoolpaneshwar Sanctuary for Converting
existing old metal Kaltar to Panch Umar road to pakka tar road Gujaral
Diversion of 112 ha of land in Shoolpaneshwar Sanctury for Converting
existing old metal Fulsar to Ladva road to pakka tar road Gujarat,

IG WL briefed the Standing Committee on the mine proposals located in the area of a

single sanciuary and mentioned that these nine existing roads are existing kutchha roads. having

been constructed under Forest Rights Act, and the State s proposing to upgrade these roads to
metalled tar roads, The CWLW, Gujarat explained that the sanctuary has 105 villages inhabited
predominantly by tribes who are poor and deprnived of basic civic amerities. The larring of roads

would facilitate in providing basic amenities to the nbal people,

After discussions, the Standing Commiltee considering the public utility nature of the

works and minmmum incremental increase in traffic in these rural roads from up-gradation,

agreed to recommend all the above nine proposals with the conditions prescribed by CWLW as

helow,

1. All the marerial requiived for the work should be prepared ourside the sanctuary,

L

B

There should not be any damage or distarbance in the sanctuary arcas during the work,
No labour shades! huts will be created inside the sanctuary area during the work.
No fire will be ignited inside the sanciuary for any road or ancilliary work and hot mix

reparation shall be orpanized owside ihe sanctuary limiis,
prep .J- :
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5. The work in the sanctuary will be allfowed only in the day time from 8 AM 1o 6 PM.
f,  Anv other conditions that may be imposed by the Chief Wildlife Warden/'Government will
be strictly complied with by the wser agency,

37.4.1.13  Proposal for diversion of 0.50813 ha of forest land from Balaram Ambaji

Wildlife Sanctuary for laying of Optical Fiber Cable from Danta to Ambaji &

Palanpur to Abu Road in, Gujarat.

IG WL bricfed the Standing Commitiée on the proposal. He mentioned that the
proposal would provide telecom services (3G) o religious tourism places of Ambaji and Abu
Road, The CWLW, Gujarat explained that the proposed route is all along the existing Right of
Way (RoW) of the road from Danta 10 Ambag and Palanpur to Abu Road.

After discussions, considering that the work 15 aligned along the existing road and
not additional area is involved, the Standing Committee agreed w recommend the proposal with
the conditions prescribed by CWLW as below:

[. All the material reguired for the work should be prepared outside the sanchiary,
There should not be any damage or disturbance in the sanchury area during the work,
Nov fabenr shadesTuaes will be created in the sanciuary area during the work
No fire places will be created inside the sanctuary.
The werk in the sanctuary will be allowed anly in the day ime from 8 AM 0 6 PM.
Ay other conditions thar may be imposed by the Chiel Wildlife Warden/Governmeni will
be strictly complied with by the wer agency.

2ol ok ta

34114 Proposal for laying of 48 Core OFC line in 10 Kms in the Air Force Area in

Nahargarh Wildlife Sanciuary, Rajasthan,

IG WL briefed the Sunding Committee on the proposal. He stated that proposal
mvolves laying of 48 core OFC (optical fibre cable) alongside the road under the temiory to
Nahargarh Forest reserve of the sanciuary along 10 km distance for providing operational
communication to Indian Air Force,

After discussions, considering the strafegic importance of the proposal, the Standing
Committee decided 1o recommend the proposal with the conditions prescribed by CWLW,
Rajasthan as below,

[. Ne night camping by labowssurvey personnel will be allowed mside the sanciuary area.

2. Praject personnel engaged in the project wark shall ebserve the provisions of Wildlife
{Protection) Act. 1972 and rides made there under.

3. Thiz recommendation will be subject o provisions of other laws like Forest Conzervation
Act. if and as applicabie.
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37.4.2Proposals for taking up activities within 10 kms from the boundaries of
Protected Areas.

37421  Proposal for diversion of 12.95 ha and 2.02 ha of forest land in mining lease
No.1783 and 1616 for extraction of Manganese ore in Kadathi village of
Alagilavada Reserve Forest, Harappanahalli Taluk, Davangere district in favour
of M/s Yerrithatha Mining Company, Hospet, Karnatuka.

IG WL briefed the Standing Committee on the proposal. He mentioned that 11 is a case of
renewal of lease of an existing mine located at a distance of 7.13 kms away from the boundary of
the Ranebennur Blackbuck Sanciuary and [alls outside the proposed Bco-sensitive zone of the
sanciuary, It was informed that the mine area mvolves 2.02 ha of forest land also, which s
subject to the approval of central government under Forest Conservation Act. Consideration of
Standmg Committee is part of the decision of the MoEF&CC o refer the cases located within 10
km of & protected area. to Standing Committee of NEAWL.

After discussions, considening that the proposal is an existing mining operation, the
Standing Commitiee decided 1o recommend the proposal with conditions prescribed by CWLW,
Karnataka,

37.4.2.2  Diversion of 1.998 ha of private land for stone mining/Gitti which is 5.8 km away
the boundary of Ralamandal Wildlife Sanctuary, Madhyva Pradesh.

IG WL bricted the Standing Committee on the proposal. He mentioned that the
proposed miming siie s 5.8 km away outside the boundary of Wildlife Sanciuary. It was
informed that the ESZ proposal for the sanctuary was under scrutiny and proposal is for a
uniform 100 m width 1o be declared as ESZ. It was also informed that the ban on mining by the
order of Honourable Supreme Court is for a zone of | km outside sanctuaries and national parks.

Alter discussions. the Standing Committee considered the local need of stone/ gatii,
and agreed 1o recommend the proposal with the conditions that Wild Life Warden of the
sanciuary will monitor the activities of the impact of the activity on conservation aspects and any
default in the compliance of the conditions related w0 EC shall cause cancellation of this
recommendation, meaning thereby environment clearance.

37.4.2.3  Proposal for development and redevelopment of Habibganj Railway Station,
district Bhopal, Madhya Pradesh. The proposed site is 6.25 km away from Van
Vihar National Park.
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IG WL briefed the Standing Committee on the proposal, He mentioned that the

proposal 15 for development and redevelopment of buildings and railway station of Habibganj

rutlway station in the city of Bhopal. The proposed site is outside the proposed Eco-sensitive

zone of the Van Vihar National park.

After discussions, considering the need 1o expand the operational capacity of the

rallway station, the Standing Commutiee decided o recommend the proposal with the conditions
prescribed by CWLW, Madhva Pradesh.

37424

37.4.2.5

i i e

A7.4.2.9

37.4.2.10

37.4.2.11

374.2.12

Construction of Residential complex by M/ Ashar Venchers al Chitalsar
Manpada village, distt. thane survey no. 3271/6, 32/2g on private land,
Maharashtra,

Construction of residential complex project by M/s Ashar Realators Mouja
Pachpakhadi, Distt. Thane, survey No.254/1-B, 256/A pal, 277A pai, 278A pai,
279738 of private land, Muaharashtra.

Proposal for construction praject of Tapir construction Lid. At Pachpakhadi
survey no.SM1, 55, 701 (part), TOZA, 70/, TO/6, T07, T0/8, 70098, TI/V/AL/I,
TUVAR, THL. TI3AL, Maharashira,

Proposal for residential cum commercial project on plot bearing CTS No 241
PT, 24/2, at village Ghodbunder, Ta and Distt. Thane, Maharashtra.

Proposal for residential cuom commercial project at village Sy No110/1(PT),
2IVIAIPT), 2241BiPT) at village Ghodbunder thane, Maharashira for SPH
Agro Farms & Estates Pvi, Lid,

Proposal for residential cum commercial project, "Mahavir Universe” al
Bhandup on C.T.5, No.420, 42001 to 38, 421/1 o 3,422, 422/1 (o 33 & 423 (PL),
Bhandup, Mumbai, Maharashira.

Proposal for expansion of residential project al village Mulund (east) Mumbai
Gaulam Enterprises, comprising of C.T.5. no. 62/2, 62/5, 6278, 62711, 95/13A &
95138 & 957138, 95716, 9771, 97/2A 98/AL, 98/B of village Mulund (East),
Maharashira,

Proposal for residential and hotel building at plot bearing CTS No.554, 554/1 1o
10, 555, S55/1 o 3,.556-A, 557, 557/1 to 3.558 to 560, 561(pt), 562, 563, 580 to 583,
SEOA, 590, 591, 593A, 594A of village Valnai and CTS No.740, 74001 & 2.728 of
village Maladi{ W), Mumbai.

Proposal for residential cum commercial project at Sy.No.280/28B2, 281/2A/1A,
288/2D/1E at village Majivade Ta. Thane, Distt. Thane, Maharashtra of M/s
Ardent Properties Pvi. Lid.
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374213 Proposal for construction project of LD, Assoclates at Kolshet, Distt., Thane
survey no.83/1RB, B5/1C, B5/2R, 854B, 85/5B, 85/1/1B, 8&/1/1C, 84/4B, 87/17RB,
8770, BTN8C, 87719, 96/4B, 26/4C, 96/5B, 96/5C & 90, Maharashtra.

342014 Propasal for construction project of Dosti Enterprises at village Balkum, Thane
(W), Distt., Maharashira,

37.5.9  Proposal for construction project of M/s Vihang Enterprises st Bhaidarpada
survey no.Zidfl, 22042, 220/3, 22004, 220/5B, 22171, 221/11, 217/29, 21773071,
217/30/4, 217/33, 20TA4N95/1, 195/1, 219/1, 2192 & 219/3 at village
Bhayandarpada, Tal. Thane, Dist. Thane, Maharashtra,

G WL bricfed the Standing Commitiee on the 13 proposals including the ATR item
34.4.2.8 wgether as all these proposals arc located in the vicinity of Sanjay Gandhi National
Park. The proposals were placed before the Sunding Committee as part of Environmental
Clearance process. It was informed that draft notfication for ESZ outside Sanjay Ganghi
National Park was published on 22 January 20016, Out of the proposals under consideration. 11
are located outside the proposed ESZ as per the draft notification and other two proposals of
Ariisto Developers and Vihang Enterprises are located within the proposed ESZ.

The case of Ariisto Developers was deferred in 35" meeting as ESZ proposal for
SGNFP was not finalized. The proposal is for expansion wherein part of the existing project is
abuiting the boundary of the SGNP. The Environment Clearance for the expansion is under
consideration of the SEIAA, Maharashira. Vihang Enterprises is fresh proposal within the
proposad ESZ of the SGNP and 15 located 4 10m towards east from the boundary of SGNP.

All proposals were presented before the Standing Committee on the Decision Support
System with location of the projects displaved on Google Earth, Considering the habitations,
geo-graphical boundaries and width of ESZ, distance of the project from the boundary of ESZ,
the Standing Committee decided us below:

' Dist Dist '
S l:t...:"ﬂll.'l:ll,‘ﬂ ! I=iance Wi{l'lh
ik
"M | of ESZ | Recommendation of SC NBWL
SGNP ESZ | iy
(KM (KM}
37.4.2.4. MUs Asher | T s : 03 In middle of dense habitations.
Ventures Pvi Lid = X 15 Recommended.
37.4.2.5. M/s Acher -Tﬂ_“-l'l-'l_ii}]L“t of dense hahitations,
.63 0.41 (22
Realtors Recommended.
37.4.2.6. M/s Tapir A &5 A In middle of dense habitations, |
Construction Ltd ' 3 & Recommended.
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;:;‘:.r::f:ltuﬂ On west w NP Within  already
Pt L4 Phor 18 (.24 h13 011 developed arca.

Recommended.
2411 etc)
374.2.8. M/s SPH On west w NP Within  already
Agro Farms Pyt 0.51 0.4 AR developed area.
Lud. | Recommended.
37.4.2.9. M/s Cm east on southern part of NP, in
Universe Developers | 2.04 L7 { 0.27 | middle of habitation.
Pvi. Ltd | Recommended.
37.4.2.10, MJs "In middle of dense habilations on east
Gautam Enterprises | 2.44 223 0.26 of proposed ESZ,
Pyt Lid. Hecommended.
37.4.2.11. Mis _ - .

i In middle of habitation on western side
e i 306|017 |of NP and proposed ESZ
Pressing Works Pyl

Recommended.
Lid
37.4.2.12. Mis In middle of habitation on eastern side
Ardent Properties (.45 0.23 0.25 of NP and proposed ESZ.
Pvi. Lid. Recommended.
'37.4.2.13. Mis D.D. l.H';' ; 0.11 0.26 Located on east of ESZ. Separated
Associates from WP by Highway. Recommended.
37.4.2.14. Mis Dosti 576 5 §] 0.5 In muddle of dense I;.‘.l.l'ri[a.linm on casl
Enterprises vt Lid of NP. Recommended.
A s i -, a, el i |
37.5.9: Mis Yihang | (141 ESZ of | 1.20 G '
Biterpeiecs SGNP) of approved development plan and
local bodies to be verified. Deferred.
Located uldj'.u.:cll: o the NP.
Information on EC, compliance of
ATR Item No. ( Inside approved development plan and local
34.4.2.8 : M/s Ariisto | (.08 ESZ of | (.25 body 1o be verified. EC status and
Developers, Mulund SGNF) recommendation of SC NBWL for

existing construction o be verified.
Deferred.

e |
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The Environmental clearance for the projects recommended above shall be subject to
monitoring of conditions by the Wild Life Warden and any incidence of non compliance of EC
conditions will result in cancellation of recommendations.

37.4.2.15 Proposal for Badampahar lron Ore Mines in Rairangpur Forest Division,

Odisha. The proposed site is 6.10 km away from Similipal Tiger

Reserve/Similipal Sanctuary.,

1G WL briefed the Swunding Committee on the proposal. He informed that it is a case
of renewal of lease of an existing mine located at a distance of 6.10 km away from Similipal
Tiger Reserve. Further, the NTCA has also accorded concumrence to the proposal. The user
agency has submitted the site specific Wildlife Management Plan, approved by PCCF (Wildlife)
with the financial cost of Rs. 68.4Lakhs.

Dr.R.Sukumar, member, mentionad that since Badampahar R.F is a part of elephant
reserve of Mayurbhanj Elephant Project, adequate mitigation measures need to be undertaken
taken 10 preciude  human- wildlife conflict in the vicinity of the mining area. Google Earth
image of the area indicated that the existing mine is & part of & large forest tract with CoOnnectivity
with the nearby forests and corridor connectivity is not jeopardized by the existing mine.

Aller discussions, the Committee decided o recommend the proposal with the
conditions prescribed by CWLW, Odisha as given below:

I. Additional area of Badampahar shall not be brought under purview of mining area af
10,99 ha (ruming forest land/sefety zone.

2. Extsting mines shall use only vock beakers and fibro FippRers for extraction,

3. The wrer agency shall deposit an amount of 2% of project cost or Rs, I crove, whichever
i lower in the Tiger Conservation Foundation of the Similipal Tiger Reserve.

4. Further, the wser agency shall fund a project on elephant dispersal from the Similipal
Tiger Reserve to adjoining landscapes (o be prepared by Siate authorities in consultation
with domain experts such as the HSc. and Wildlife Institute of India,

3. For the future, expansion of NH-6 should be done in letter and pirit of section 38011 ){g}
af the Wildlife ( Protection) Act, 1972.

Further, the Standing Commitiee requested Dr.R.Sukumar to conduet a site visit to
ussess the impact of mining on wildlife and suggest further measures for mitigating impact, if
any on the wild life in the area, which shall be complied with by the state with cost from the
project.
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Agenda Item No.5: Additional Agenda for the 37" Meeting of SCNBWL

37.5.1 Review of the National Wildlife Action Plan (2002-2016) and Formulation of

National Wildlife Action Plan (20017-2031).

IGF (WL} informed the Committes that a group of experis was constituted as per the
decision of the Standing Committee of National Board for Wildlife (NBWL) in its 26" meeting
held on 317 Ociober 2002 1w review the existing National Wildlife Action Plan and formulate
National wildlife Action Plan for 2017-2031, The Group has held seven rounds of consultations
across the country so far and is likely o complete its task of framing a new National Wild Life
Action Plan.

The Plan proposes landscape approach in conservation of all uncultivated fora and
undomesticated fauna that has ecologcal value o mankind irrespective of where they occor, Tt
accords special emphasis to rehahilitation of threatened species of wildlife while conserving their
habitats which include mland aguatic. coastal and manne eco-systems. It also takes note of
concerns relating o clhimate change on wildlife by mtegrating it in to wildlife management
Planning. The first draft was placed in public domam on the website of the Mimstry of
Environment, Forest and Climate Change from 2~ February 2016 ull 17" February 2016 seeking
comments and inputs from varous stakeholders. The inputs received from the stakeholders were
discussed during the 8th meeting of the said committee and relevant suggestions have been
adopted in the draft. The draft NWAFP 15 under inahization and would be ready for presentation
i the Ministry soon, Committee noted the information,

37.5.2 Augmentation of fodder & Waler scheme in protected areas-A scheme under

financial assistance from CAMPA.

IGF {(WL) informed the Commuttee that a pilot project ‘Augmentition of Fodder and
Water Scheme” aimed at improving habitat in forest areas by making provision for augmenting
grass, fodder and water to the wild amimals has been designed by Wildlife Division and approved
by the Natonal CAMPA Advisory Council. The scheme will be implemented in areas with
prevalent human wildlife conflict, where paucity of water and fodder could be a reason for
conflict. A tentative outlay of Rs.10.2 Cr. has been proposed for the scheme. “Guidelines on
augmentation of fodder and water scheme in protected arcas’ prepared by the Wildlife Division
m consultatton with CAMPA secretarian has been circulated 1o the State Governments inviting
proposals. Ministry has received proposal from the State of Punjab for considerstion of funding
under this scheme, Ministry has requested CAMPA secretarial W allocate funds for the project
and intimate the mode of release of funds,
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Chasr suggested that augmentation of water sources should be made with small structural
moditications in existing/abandoned /old structures. This would improve the overall water table
m and near the forests. Examples could be as follows as proposed by Shri Ravindra Joshi of
Maharashtra.

¢  Unlization of old structures / old stop dams

s Artificial water pools in naflahs and small rivers {DOH)

» Conversion of unutilized old low level bridges into check dams

»  With minor modifications to existing/proposed structures of culverts and small bridges

¢ Construction of check dams with nallah deepening

37.5.3 Realignment of core zone of Buxa Tiger Reserve.

IGF (WL) briefed the Standing Committee on the proposal, He mentioned that the
proposal was forwarded by CWLW, West Bengal but the comments of the State Govt, have not
been received. He stated that NTCA has recommended the proposal under sec 38(0) (b) of
Wildlife (Protection) Act, 1972{(amended).

After discussions, the Standing Committee opined that the proposal may be agreed to
after receiving the views/recommendation of the State Govt. In case there is no reduction of any
part of the existing Tiger Reserve and only addition, it can be approved.

37.5.4 Proposal for Wildlife Clearance in respect to Ken- Betwa Link Project- Phase
I reg. Madhya Pradesh.
IGFWL) briefed the Swunding Committee on the proposal. He mentioned that the

proposal would link Ken and Betwa rivers. He stated that the proposal would result in direet loss
of 38.03 sq km (10.07 %) of Critical Tiger Habitat (CTH) of Panna Tiger Reserve due to
submergence, 50% loss of existing unique habitat of highly endangered Vulture spp., indirect
loss of 105.23 sq km of CTH due o fragmentation and loss of connectivity, displacement of 10
villages ete. NTCA informed that the proposal is being examined under sec 38(0) (b) of Wildlife
(Protection) Act, 1972(amended) and it will take some time for finalizing the comments as the
proposal involves alienation of large area of CTH, Chair permitied a presentation on the project
by the project proponents.

The representative of user agency, Special Secretary, Ministry of Water Resources,
made 4 power point presentation on Phase —| of the project, and its importance in the region of
waler deficit area of Bundelkhand region. He stated that project would ensure availability of
witer to draught prone areas in the both the states of Uttar Pradesh and Madhya Pradesh. Further,
he mentioned that the project would provide snnual irrigation to about 6.0 lakh hectares of land
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and drinking water facility to 13.42 lakh people in both the staies of Madhya Pradesh and Uttar
Pradesh.

Dr.R.Sukumar, member expressed his concern on the impact of the project, in view of its
huge submergence. hubital loss and impact on Ghariyal Sanctuary etc.

After discussions, considering the impact of the project on habitat and wildlife of Panna
Tiger Reserve, the Standing Committee decided that a Committee comprising of Dr.R_Sukumar,
Dr. H S Singh, a representative each from NTCA, WIIL, Stte Government and User Agency
would conduct a site visit and submit the report in a month Tor Turther consideration. This visit
can be clubbed with the consideration of NTCA of the project in accordance with the mandate of
NTCA im Wild Life (Protection) Act, 1972,

37.5.5 Diversion of 39.604 ha of forestland from Indravati Tiger Reserve for
construction of air strip in district Bijapur, Chattisgarh.

IGF (WL) briefed the Standing Commitiee on the proposal. He mentioned that the
proposed involves construction of an air strip in the buffer area of Indravati Tiger Reserve.
Further, NTCA had given its concurrence to the proposal under section 38 (0) (b) of The Wild
Life {Protection) Act 1972(amended).

The representative of CWLW of Chattishgarh explained the importance and requirement
of the project in view of left wing extremism in the region. A fler discussions, considering the
strategic importance of the proposal, the Standing Committee agreed o recommend the proposal
with conditions prescribed by NTCA as given below:

1. Saplings numbering 1, 22,000 will be planted 1o compensale trees removed for the project.
Plantation of the above samplings will be taken tup e buffer area of the Indravari Tiper
Reserve for benefir of wildlife. Out of 1,22.000 saplings ta be planted, 72,000 saplings of
fruir bearing and other indigenous species will be planted ar a spacing of 3m X 3m over
area of 66 ha. Further 30,000 Dendrocalamus strictus bantboo saplings will be planted over
e arect of 125 ha ar a spacing of Sm X 5m,

2. A study shall be entrusted to Wildiife Inseitute of India fo work out measires to reduce the
effect of disturbance o wild animals and accident &y vehicles av the Adr strip will be located
clase i forest area and National Highway No.63,

3. To dustract animals from coming ar the Air seripfhabitation, development of habitar like
creation of water bodies, deepening of old water bodies, development of graxsland,
eradication of weeds and fire protection will be taken wp in the buffer ranges of Bijapur and
Kuifrii
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4. An amount of Rs.374.59 lakhs, av asvessed by the Field Director, Indravari Tiger Reserve
should be deposited by the wser agency in Tiger Conservation Foundation of the Indravati
Tiger Reserve,

37.5.6 Proposal for diversion of 97.8072 ha of forestland from Wild Ass Wildlife
Sanctuary for construction of Kulechh Branch Canal, Dhrangdra Branch
Canal & Maliya Branch Canal their distribution net work in Kutchh, Patan.
Morbi & Surendranagar distriet, Gujarat.

37.5.7 Proposal for diversion of 26.4221 ha of forest land from Kachchh Deseri
Wildlife Sanctuary for censtruction of distribution neiwork system between
chainage 113 to 189 km of Kachchh Branch Canal in Kachchh district,
Crujarai.

IGF(WL) briefed the Standing Committee on the above mentioned two proposals. He
informed that the Standing Commitiee had recommended use of 159.05 ha in Wild Ass
Sanctuary in its 10th meeting 19th February 2008 and 134.0364 ha of forest land from Kachehh
Desert WLS in its 315t meeting on 1 2th -13th August 2014 for the construction of Kutch Branch
Canals. Further, he informed that the user agency had besn asked to submit the status of
compliances of the conditions stipulated while recommending the aforesaid projects by the
Standing Commillee.

The representative of user agency made a presentation on the status of compliances of the
conditions insisted upon by Standing Commitee on the previous two projects. He mentioned that
adequate: provisions have been made for  animal crossings, underground cabling for power
supply for lifting water, wildlife passage through canal siphon, 3 wildlife passages through
Bridge, fresh water supply to Bets, width of super passages increased from 20m to SOm, slopes
of the bridges as prescribed, modified box culverts, ete. It was clarified that the present proposals
are for distribution camnals for the water channelized through the main project,

After discussions, considering the compliance of the conditions slipulated for previous
projects, the Standing Committee agreed to recommend the above two fresh proposals with
conditions prescribed by CWLW, Gujarat us below,

! Labour camps during construction of canal and theiv distributaries shall be kept away
fram the sanctuary area and necessary fiuel wood and other requirement shall be miet
with by purchase from the market. In no case, the sanctuary shall be burdened with such
Fequirement,

2} The wser agency or his contractor must ensure the minimum movement af the vehicles
and project implemerntation,
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3] User agency or his contractor will not use any area of the sanctuary other than the area
permitted for the given purposes.

41 The land permitted for use will not be liable te sale or transfer the right und privileges fo
any ofher agency,

51 5% of the cost of the project shall be provided to Gujarar Forest Department for habitar
improvement and wildlife conservation in the sanciuary area,

0} There showld not be any hindrance 1o the natral flow of water during the construciion aof
ceral and distributary in the sanciuary.

7) The Chief Wildiife Warden or the State Government may impose other additional
conditions at any stage which will be binding on the user agency.

37.5.8 Proposal for use of 71.945 ha of forest land in Wild Ass Wildlife Sancluary
for laying of 765 KV D.C. Bhuj-Banaskantha Flectric Transmission line by
Power Grid Corporation India Ltd., Gujarat.

IGF {(WL) bricfed the Standing Committee on the proposal. He mentioned that the
proposed involves erection of a power transmission line which is a part of Green Corridor and
would interconnect the major points in Rajasthan and Gujarat,

The representative of user agency made a presentation on the proposal. He stated that the
proposed transmission ling crosses the Wild Ass WLS, a length of 10 km for which 26 towers are
proposed within the sanctuary. He mentioned the due i strategic focation specifics of the
project, the proposed route is inevitable.

After discussions, considering the importance of the project in harvesting the renewahle
resources in the region and its specific strategic location, the Standing Committee decided to
recommend the proposal with mitigation measures prescribed by WII for linear infrastructures
and conditions prescribed by CWLW as below:

. Mo damage/disnirbunce should be cawsed to flora and fauna af the said avea by the user
agency and its establishment. The User Agency must ensure that there showld not be any
damage or disturbance to the sanctuary or s wildlife during the work permitted.

2. Insulated coblefunderground cable or reflectors should be used on transmission lines,
wherever feasible, to avoid the hindrance in the movement e migratory bires,

3. In consultation with WII, appropriate reflectors and insulated platforms on the lowers
shall be provided to avoid bird causalities due to the transmission line.

¥ The User Agency or his contractor must ensure the minimum movement af the vehicles
and the staff in the sanciuary areq during the project implemeniation,

5. User Agency or his contractor will nei use anv areq of the sanctiuary other than the area
permitted for laving of the transmission line and its maintenance.



2353553/2022/REGION PANCHK_UII_A _

6. The lund permirted for use will not be liable to sale or transfer the right and privifeges ro
any other agency.

-

3% of the cost of the project shall be placed at the disposal of Forest Department for

habitat improvement and wildlife conservation in the sanctuary area.

8. There should not be any hindrance 10 the natural flow of water during the laving of the
fransmission line (0 the sanctuary,

Y. Labour camp during laving of ransmission line shail be kept away from the sanctuary

wrea and necessary fuel wood and other reguirement shall be met with by pirchase from

the market. fn no case the sanctuary shall be burden with such reguirements,

37.59 Proposal for construction project of Mfs Vihang Enterprises at
Bhaidarpada survey no.220/1, 220/2, 220/3, 220/4, 220/5B, 221/1, 221/11,
217729, 217/30/1, 217/30/4, 217433, 207/34/195/1, 1951, 219/1, 2192 & 219/3
al village Bhayandarpada, Tal, Thane, Dist. Thane. Maharashirza.

(This proposal was taken up with the similar building construction proposals in Agenda
ltem No 4.2}

37.5.10 Request of Central Empowered committee for consideration of Standing
Committee of NBWL for carrying out renovation/ up-gradation work of the
Corbett Wild Life Training Centre located at Kalagarh in the Corbett
Tiger Reserve,

With the permission of Chair, IGWL expluined about the communication of Central
Empowered Committee of Supreme Court. The work of renovation/ up-gradation of the training
facility was proposed under the JICA project of MoEF&CC for which the state government had
approached Hon'ble Supreme Court for permission. The matter was considered by the CEC and
it recommended to the apex court for according permission. In view of the orders of Hon'ble
Supreme Court on 5 October 2015 permitting the Standing Commitiee 1o consider all cases
related to Wild Life matters, CEC requested the case to be placed before this Commitice.

Chicl Wildlife Warden explained that the centre is an existing one and renovation/ up-
gradution is proposed with central sssistance available through JICA project for capacity
building of forest personnel. He informed that the activity is part of the Tiger Conservation Plan
of the Corbent Tiger Reserve.

Committee considered the request of CEC and circumstances and facts explained
by the Chief Wild Life Warden. Committee agreed to accord recommend 1o the propaosal

The meeting ended with the vote of thanks to Chair.

e
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ANNEXURE-1

LIST OF PARTICIPANTS OF THE 37" MEETING OF THE STANDING
COMMITTEE OF NBEWL HELD ON 26™ FEBRUARY 2016,

LR L
I Shri Prakash Javadekar
Hon'ble Mmister of State (Independent Charge) for Environment & | Chairman
Forests i
2 shn Ashok Lavasa, Secretary, Environment, Forests und Climate | Invitee
Change —
3 Director General of Forests & Special Secretary Member
4 Dr V.B. Mathur Member
. Dhirector, Wildlife Institute of India, Dehradun.
] Professor Raman Sukumar, Member
6 Shri Bharat Pathak Member
Director, GEER Foundation, Gujarat,
F| Dr H.S. Singh Member
8 [Shri AK. Parida, Special Chiel Sccretary, Forest Department, | Member
I Government of Andhra Pradesh, Hyderabad, E
G Dr Vivek Saxena, OSD(Forest). Haryanu Invitee
10 | Shri Siddhanta Das, Pr.Chief Conservator of ForeststWL). Odisha Invitee |
11 | Shr Meyipokyim Aier, Pr.Chief Conservator of Forests (WL}, | Invitee
Govermnment of Maharashira, * |
12 | Shr P.K, Upadhyay, CCF{WL) Kota, Rajasthan on behall of CWLW, | Invites
_ Rajasthan,
13 Shri P.P. Bhajvaid, Chief Wildlife Warden, Haryana Invitee
14 | Shri M.Prudhuvi Raju . Addl. PCCF (TT&WP), Telangana Invitee
15 | Shri Shahbaz Ahmad, O/o Pr. CCCF(WL), Government of Madhya | Invitee
Pradesh
16 | Shri 5.B.L. Misra, Pr.Chief Conservator of ForeststWL) & CWLW, | Member
Andhbra Pradesh, .
IT | Shri Digvijay Singh Khati, Pr.Chief Conservator of Forests & Chief | Invitee
Wildlife Warden, Uttarakhand.
18 | Shri Anil Kumar, Addl. Director General of Forests (FC) Invitee
19 | Shri Rupak De, Pr.CCFOWLNCWLW, Uttar Pradesh Invitee
20 | Shri S.C. Pant, Pr. Chicf Conscrvator of ForeststWLYCWLW, Gujarat | Invitee
21 | Shri B.N, Dwivedi, Pr. Chief Conservator of ForeststWL) & Chief | Invitee
Wildlife Warden, Chattisgarh, Raipur s -
‘22 | Shri V. Rama Rao, Chief Conservator of Forests(Wildlife), Project | Lnvitee
Dircctor, Indravati Tiger Reserve.
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23 | Shri Hanumantaraj. G, Assistant Conservator of Forests, Wildlife Sub | Invitee
Division, Ranchennur, Kamataka Forest Department.

24 | Shri H.S. Negi, Inspector General of Forests (NTCA). Invitee

25 | Dr S.K. Khanduri, Inspector General of Forests {WL). [nvitee

26 | Shn §.P. Vashishth, Deputy Inspector General of Forests(WL) Invitee

27 | Shir Roy P. Thomas, Joint Dircctor(WL) Tvitee

28 | Shn Rajasekhar Rﬂ!tl._Di‘:pHIj.' Director {WL), | lnvites
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F.No. 10-7T,/300%-1A-111
Covernment of Tndia
Ministry of Envirepment & Porests
(LA-TII Division)

Eoom No. 143,
Paryavaran Bhawan,

CGO Coraplex, Lodhi Raad,
Hew Dwelhd - 110 0435,

Dutied: Mareh L, 2013
To,

The Bxecetive Enginesr,
HUDA Divizion Ne.lIl,
Incustrial Area Phase-I,
|Near Flat No.B7)
Panchlula, Haryvana.

Subject: Environmental Clearanec for the development of Solid Wuste

Management Facility at Jhuriwala, Panchkula, Haryara by Nl/s.
Executive Engineer, Huda Division - Reg.

s has relercnes w0 vour  Jeiter No, Do P "205 1 4559 dlated
09.03.2011 and subsequent ferters dawd 10.05.2012, 13.06.201, £4.8.2012,
11.10.2012, 16.30.2012 secking Environmental Clesruace wnder the
Environment Impact Assessment NMNotificauon, 2006, The pronosal has heen
uppraised as per prescribed procedure in the light of provisions under the
Ervaronment Impact Assessment Nouficauon, 2006 on the basis of the
mundatory documents enclosed with the application viz., the Forin-l, ElA, EMP,
Fublic Heanng proceedings and the additional clarifications furmished in

rexponse to the observations of the Expert Appraisal Commilles constituted by
the competent authority in its meetings held on 90 - |0 November, 2010, 6% -
o Aviganist, AN 2 and TR < (W0 Ciegnder, 20012

4 I s intrrablia, noted that the proposas! invalves establsbowent of Cotmnen
Mumwcipul Solid Wosee Moanugement Faciliey (CMSWME) o0 Panchkula Urban
vomphex. The propuesed site s located 0 5 33 ha (13224 acres] iea of spen seruh
wietation inJdhurwala whach wall be used to develop Samitary Landiiil Faolities
i3LF) for management of 150 metrw tones of municpal sole!l waste Panchiosla
Urhan Complex. The water reguirement s 420 LPD for domestee purmnse and
12,136 1/ day for fGushing and Horticuhure purposes, The peopased lasdlill will
recetve MSW Ly roued from vurious wards/loealites Incatnd wittun Pacoieksths
urban complex. Manopal Highway-73 connects the site, However, @ road dawn
the NH-73 has been proposed for the proper. aceessibility o i hitdfil] give wod
e fill focility for proper circulauon and nuwessen of vobiscles

2} The project site is in praxumity Lo e puisiecied frud 1_:-.u|.lu;-.1 under Waildle
[Pratoction] Act, 1972 attracts the Geacral Candition (G2], Hence 1 treated a8
Catepory 'A project of EIA Notificaden 200
4, The project wa: considered by the TAT m Jls mesling held an ::311" . 1‘_-1-""
Apnl, 2009 and finalued ToR including conduct bfiubhc Hearing, Public heanng
was conduced on 25.05.2010 at Panchicula.

1




2353553/2022/REGION PANCHKULA

a The peroission for diversion of 5.35 hectare of forest land for setting up of
Solid Waste Management Plant at Village Jhunwala under Section - 4 8 5 of the
PLPO 1900 under Pinjore Forest Divisios st Panchkula has been issued by
the Mimistry of Enviconment & Forest, Regwnal Office, Principal Chief
Conservator Forests (Centrul], Ministry of Envirpnment & Farest, Govt. of India

North Regional Office. Chandigarh wide memo No-9-HRC159/2006-CHA /69872
dated 2508 2008

6. The Expert Appraisal Committee, after due consideration of the relevant

docwments submitted by the project proponent and additional clarifications
furnished in respunse to its observations, have recommended for the grant of
Envirenmental Clearance for the project. Accordingly, the Ministry hereby
accords necessary Environment Clearance for the above project as per the
provisions of Environment Impact Assessment Notification, 2006 and its

subscquent amendments, subject to strict compliance of the terms and
conditons as [ollows:

T. PECIFIC :

{2} "Lonsemt Jor Establishment” shall be obtwined from State Pollution
Control Committee under Air and Water Act and a copy shall be

submitled tw the Mimstry before start of any construcuon work at
the site,

8] Prior Clearance from Standing Committes of NBWL ghould be
ebtained before commencing the facility.

Wi}  The wasts lying at the existing dumping site skall be excavated and
should be accumulated to designoted place within the site and this
accumulated waste shall be compacted and closed scientifically after
reachung the desipn heipht.

fiv] Boundary wall of B feet high should be constructed all along the
project sile.

(v} The proposed layout shall be as per the revised plan such that e
waste tipping area and processing area and other project
components which produces maximum ar and nose poliution s
farthest from the habitution

ivi] State of the art measures should be adopted for odour control frorn
the plant.

fwit) S0 meters wide green bell with dense vegetation i canupy for L
should be provided on the Mighway side of the site and 20 meters

wide wregn belt shouald be proviced on the balunce portion af the
boundary of the site.

[vii) The proponent shall ensure that the project fulfills all the provisions

of Solid Wastes [Management and Handlingl Rules, 2000 including
collection and transportation design etc.

= ®
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ix] The gas generated from the Landfill facility shall be collected and
disposed as per rules

[ %] The proponent shall ablain necessary clearance [rom thye Growund

Water Authority for the use of ground water.

Ixi) The depth of the land fill site shall be decided based on the ground
water table at the sie.

(xiij An On 3ite Emergency Management Flan shall be preparsd and
implemented.

(xiiij Periodical ground waler/soil monitoring to check the contaminalion
i and around the site shall be carned out.

(xivi Any other conditon, as stipulated in_the court order, should be
adhered to.

{xv) Project proponent shill set up separate environmental management
cell for effective impiementation of the st pulated enwronmental
safeguards under the superysan of uSemor Exccutive

povi)  Entre organw mmaterial shall i converted mbs manun. Wecyeluble
material Tkewise glass, steel eic., shall be sold 1 recycler, Only inert
material which cannot be either composted or recycled shall be sent
o land fling.

{evii] The fund carmurked for environmeni management plan shall be
inchuded in the budget and this shall not ke diverted for any other
P PErSes.

B. ENERAL CONDI NS:

i  Adeguate provision for infrastructure faciites including waler
supply fuel and sanitation must he ensured for consuucuon workers
dunng the construction phase of the project to avoid any damage to
the epvironment.

]  Full support <hall be extended ta the nificers of this Mimastry
Regional Office at Chandigarh by the projeet proponent during
inspection of the project far morstonng purposes by furmsning full
details and action plan including action taken reports in respect of
mitigation measures and other environmintal protection activities.

{ii}y A six-Monthly monitoring report shall need o be submitted by the
project propenents Lo the Regional Office of this Ministry at
Chandigarh regarding the implementation of the stipulated
conditions.

may stipulate any additional condiuons or n’%sdi[;.r the existing ones,

i

liv) Ministry of Environmerit & Forests or any olher competent authority
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i necessary in the interest of environment agd the same shall be
complied with.

¥} - The Ministry reserves the right to revoke this clearance i any of the
conditions supulated are not comphed with the sausfacuon of the
Minstry.

(Wij In the cvent of a change in project profile or change in the
implementation agency, a [(resh reference shall be made 1o the
Ministry of Environment and Forests.

[vi] The project proponents shall inform the Regional Office as well as the
Ministry, the date of financial closure and final approval of the
project by the concerned authorities and the date of start of land
development work.

iviii) A copy of the clearance letter shall be marked to coneemed
Panchayat/local NGO, if any, from whom any suggeston/
representation has been made received while processing the

proposal. The clearance letter shall also be put up on the website of
thw company by the pruponent

[x) Salety provision such as bus bays, sepvicc roads intersection
improvement etc., will be carried out by the project proponent. The

project proponent shall provide adequate [acilities as per IRC
norms/ guidelines.

(| State Pollution Control Board shall display a copy of the clearance

letter at the Repional Office, Disuict Industnes Center and
Collector's Office /Tehsildar's office for 30 days.

g,  These stipulations woulu be enforced among others under the provisions of
Water (Prevention and Control ol Pollution] Ae: 1974, the Air [Prevention and
Control of Paliution) Act 1981, the Environment |Protection) Act, 1986, the Public
Linbility [Insurance) Act, o] ad EIA Motficnbwon 20006,

ncluding the
amendments and rules made therealter

10. Al other statutery clearances such as the approvals for siorage of diesel

from Chief Controller of Explosives, Fire Department, Civil Aviation Depariment,
Foresl Conservation Act. 1980 and Wildlife [Protection] Act, 1972 el shall be

obrained, ag appheable by project proponents from the respecive competent
authorites

L1, ‘The projuct prupunent shall adverbise ool least bwo loenl Newspapoers

widely circulated in the region, one ¢f which shall be in the vernacular language
informing that the praject has been accorded Environmental Clearance and copies
of clearance letters are available with the State Pollution Contrel Board and may
alss be seen on the website of the Ministry of Environment and Forests at

e d erndor.nic.in. The advertisement should be made within 10 days from

the date of recsipt of the Clearance letter and a copy of the same should be
forwarded to the Regional office of this Mimsiry at Chandigarh.

ST
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12. This Clearance is subject o final order of the Hon'ble Supreme Court of

India in the matter of Goa Foundation Vs. Union of India in Writ Petition {Civil
Mo 460 of 2004 as may be applicable 1o this project.

13, Siatus of compliance to the vanous supulated environmenial conditions

and environmental safeguards will be uploaded by the projedt preponent in its
welisie.

14. Any appeal against this clearance shall le with the Natonal Green

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

15. The project proponent shall also submil six monthly Teports an 1th.= sLatus
of eompliance of the stipulated EC conditions including results of monitored data

[both in hard copies as well as by ¢-mail) 1o the respeclive Regional Office of
MoEF, the respective Zonal Office of CPCB and the SPCE.

16. The environmental statement for cach financial year ending 31% March o
Form-V as is mandated to be submitted by the project proponent ta the concerned
State Pollution Conwrel Beard ms prescribed under the Environment [Protecton]
Rules, 1986, as amended subsequently. shall also be put on the website of the

company aleng with the status ol comphance of EC conditions and shall elso be
sent 1o the respective Regional Offices of MeEF by e-muail.

(Lalit Kapur)
Director [IA-111)
Copy 10.
1. The Secrctary, Department of Environmeni, Government of Punjab,
Chandigarh.

3 The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi- 110 032

3. The Member Secretary, Punjub Polluucn Conirel Beoard, Vatavaran Bhavan,
Nabha road, Patala-147001, Punjab.

The CCF, Regional Office, Ministry of Environment % Forests (NZ), Bays Ne.

7435 Sector-31-A, Dakshin Marg. Chandigirh- 160030

IA = Division. Monitoring Cell, MoEF, New Del - 110003

. Guard hile

@ an

(Lalif Hapur)
Director (LA-111)



Annevit—9
2353553/2022/REGION PANCHKULA
File No.HSPCE-110001/82/2021-COORDINATION CELL-HSPCB
11113786/2022

HARYANMA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA,
Ph-0172-577870-73, Fax No. 2581201

E-mail: hspchbhazardouswastieg@gmail.com

Mo. HSPCBHWM2022 Dated: 17/05/2022
MEETING NOTICE

DATE: 13.05.2022

TIME: 10.00 AM

Venue: Conference Room
OfHSPCE

Sub : Review Meeting of the progress made in compliance of
directions of Hon’ble NGT in OA No. 225/2021 (Sanjay Kumar Vs
Uol & Ors.) and OA No. 04/2022 (Sanjay Kumar Vs Uol & Ors) -

Req.

With reference to the above subject undersigned is
directed to inform you that a meeting to review the progresz made in
compliance of the directions of Hon'ble NGT, in OA No.225/2021 (Sanjay
Kumar Vs Uol & Ors) and OA No. 04/2022 (Sanjay Kumar Vs Ual & Ors)
is scheduled to be held under the Chairmanship of Sh. 5. Narayanan,
IFS, Member Secretary. HSPCB, Panchkula on 19.05.2022 at 10.00
AM at Conference Room of Haryana State Pollution Control Board, C-11,
Sector-6, Panchkula, and to finalize the action taken report to be
submitted before Hon'ble NGT, Copies are all relevant orders and
documents are enclosed along for vour information.

You are kindly requested to make it convenient to attend the
above said meeting as per the schedule indicated.

D/A : As above

Sr. Env. Engineer (HQ)
For Member Secretary

To

Chief Wildlife Warden, Haryana, Panchkula
Regional Director, CPCB Chandigarh.

Deputy Commissioner, Panchkula.

Commissioner, Municipal Corporation, Panchkula.
Wildlife Warden, Panchkula

Regional Officer, Panchkula

N Wby

Endst. No. HSPCB/HWM/2022/ Dated: 17/05/2022
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Proceedings of the meeting of Joint Committee constituted by Hon’ble
NGT vide its order dated 21.01.2022 in OA No, 04/2022 in the matter of
Sanjay Kumar Vs Union of India and Ors and Hon'ble NGT held on
19.05.2022 at, 10:00 Hrs at Conference Room of Haryana State Pollution
Control Board, Panchkula.

The meeting of Joint Committee constituted by Hon'ble NGT vide its
order dated 21.01.2022 in OA No. 04/2022 in the matter of Sanjay Kumar Vs
Union of India and Others was held on 19.05.2022 at 10:00 Hrs at Conference
Room of Haryana State Pollution Control Board, in compliance of the directions
issued by Hon'ble NGT. The list of participants is attached at Annex.

Member Secretary, Haryana State Pollution Control Board welcomed the
participants and briefly explained the objective of the meeting. MS, HSPCB
clarified the Joint Committee and other participants that the Hon'ble NGT, vide
its order dated-17.09.2021 in OA No.225/2021 (Sanjay Kumar Vs Uol & Ors)
has directed the issue was to be considered by the Joint Committee of CPCB,
SPCB and CWLW, which will hold its meeting, undertake visit to the site,
interact with the stakeholders and take remedial action in exercise of their
statutory powers, in which CWLW was the nodal officer. And the present
application (OA No.4/2022) by the same applicant, is in fact an EA, where the
Hon'ble Tribunal has observed that the allegation on continued illegal and
unscientific dumping has to be verified by another Joint Committee of SPCB,
CCF and DM, Panchkula, wherein SPCB has been made as the nodal agency
and the Committee has been directed to submit the report within 2 months and it
Is necessary to take up the matter on top priority.

It was further informed that the Sub-Committee constituted by the Joint
Committee comprising of members from CPCB, HSPCB and Wild Life
Department of Haryana, in compliance of the order dated 17.09.2021 of the
Hon'ble NGT in OA No. 225/2021 in the matter of Sanjay Kumar Vs Union of
India and Ors, submitted the final report to the Joint Commitiee. The discussion
held in the meeting and the decisions taken are as below.

1. RO, HSPCB, Panchkula informed that HSPCB has already imposed the
penalty of Rs. 30 Lac on Municipal Corporation, Panchkula @ Rs. 05
lakh per month from 10.07.2021 to 31.12.2021 for discharging the
leachate from the dumping site into River Ghaggar through natural drain
passing through the site as per the findings of the Sub-Committee and
also proposed for imposition of Environment Compensation of Rs. 1513
Lac on the Municipal Corporation Panchkula and Rs. 309 Lac on

1
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Municipal Council, Kalka for dumping of solid waste unscientifically at
Jhuriwala site, which is under process. He further informed that a
complaint is also being filed against MC, Panchkula, which has been
advised to send the details of concerned officials and posting orders.

2. Municipal Corporation, Panchkula (MCP) informed that it has taken a
number of steps to improve its working and elaborated that it is presently
collecting 100 MT of garbage from door to door under its jurisdiction,
doing segregation, composting and processing it on day-to-day basis and
many of these works have been outsourced to a competent private agency
since 15.02.2022. It further informed that a wall is getting constructed
along the boundary, with temporary tin sheets around the site to prevent
spillage and seepage from the garbage is reaching out of the confined
area. MCP also informed that it 15 undertaking a lot of IEC activities for
sensitizing the people on source segregation and composting. Tt further
informed that the garbage from the natural drain has been removed
through special efforts and treatment using microbial culture for treating
the damage in that area is underway. Pesticides are being sprayed to
control the flies and their breeding besides laying of HDPE linear 500
micron in the site to avoid seepage of leachate from the waste dumped in
the area. MCP has engaged Trommels for managing the waste in the area
and has also started segregation of metals from the waste being collected
which are sent to recycling units.

3. Wildhife Department clarified that the area now falls outside the wildlife
sanctuary area as well as eco semsitive zone bul maintained that the
conditions imposed while granting NOC to MCP wvide No. 9-
HRBI1592006-CHA/3755 dated 29.04.2011 for the sohd waste
management facility still hold good for the site, The Wildlife Department
informed that they are not in a position to take any legal action against the
MC as the area is outside the notified eco sensitive zone and not part of
wildlife area anymore. However, they were requested to make the stance
clear whether the conditions imposed from the wildlife angle in the
earlier NOC are now valid or not and whether they are advisory in nature
or having legal binding. Further, since the land was handed over by the
Forest Department to MC for a specific purpose with specific conditions,
the Forest Department was also requested to indicate what legal actions
are due from their side and what actions have been taken so far, for
incorporating in the report, to be submitted to Hon'ble Tribunal.

4. M5, HSPCB reiterated the point that the present application (DA
MNo.4/2022) by the same applicant, is in fact an EA, where the Hon'ble
Tribunal has observed that the allegation on continued illegal and

2
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unscientific dumping has to be verified by another Joint Committee of
SPCB, CCF and DM, Panchkula, wherein SPCB has been made as the
nodal agency and the Committee has been directed to submit the report
within 2 months. MS, HSPCB further informed that since the first
Committee’s conclusions / decisions / ATR are not concluded properly
vet, 1t is necessary to take up the following on top priority.

(1)

(i1}

(iii)

(iv)

The different enforcement agencies — HSPCB, Forest and Wildlife
Department should go through the reports of Sub Committee and
submit their reports on actions taken against the violations. If there
are no violations, that part should be clearly indicated for
incorporating in the repont of the Joint Committee

The District Administration may send its comments on actions
undertaken at its level on the complaints and grievances received
from the locals / peneral public on the issue.

Municipal Corporation of Panchkula should come out with a clear
cut plan on how they are proposing to manage the legacy waste in
the area, what they are planning to do with the daily addition and
the timeline required for completing the tasks along with the
interim measures proposed to be undertaken to address the

grievances received and to mitigate the pollution created in the
area.

Municipal Corporation of Panchkula was again directed to stop
adding fresh waste illegally at this site and find an alternative on
top priority.

All Departmenis / agencies concerned were advised to send the reports
within a week time for finalizing the report, in compliance of the directions of
Hon'ble NGT. Regional Officer, HSPCB, Panchkula was directed to arrange
for the next meeting in the first week of June 2022 along with the final action
taken reports.

The meeting ended with thanks to all participants.

-olo-
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Annex
List of participants of the meeting of Jeint Committee constituted by
Hon'ble NGT in the matter of Sanjay Kumar Vs Union of India and Ors
held on 19.05.2022 at, 10:00 Hrs at Conference Room of Haryana State
Pollution Control Beard, Panchkula.

8. No. Name & Designation
1. Sh Pankaj Goel, IFS, Chief Wildlife Warden, Government of Harvana
| 2. | ShS. Narayanan IFS, Member Secretary, HSPCB.
3. Sh. M L Rajvanshi, IFS, Additional PCCF, Wildlife Department,

! Government of Haryana

Sh Gurnam Singh, Regional Director, CPCB, Chandigarh

ol b

Sh Mahavir Kaushik, IAS, Deputy Commissioner, Panchkula

. Sh Dharambir Singh, 1AS, Commissioner, Municipal Cﬁrpﬂraliun,i
Panchlula.

7. Sh Bhupender Singh Raghav, HFS, Divisional Forest Officer, Morni,

o

Sh Virender Punia, Regional Officer, Panchkula, HSPCB

9, Sh Pramod Kumar, Ex. En., Municipal Corporation, Panchkula.
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report on Integrated Municipal Solld Wasts Management
__jmmMMMthm

ﬂlﬂm F. No. 21-68/2021A1).

Tha Mamber Secretary, mﬂmmmuhﬁmmm
bty the sub-cx of EAC (infra-2) on the project, Ir “Munigpal Salid
mwhﬂrumumm;ms__ ula, Haryana.
India by Mis Municipal Comaratisn Panchiula, 1o othar mambars of the commities
for further commants {(Annexure 7). mﬂmmmmhm
(irfra-2} recommanded the findings of sub-committes for further necessary action

AGENDA ITEM Mo, 80.4.2

ahmmmmmsmm F. No. Ho.
1HHIHHHI; ﬂ wﬂﬁw .'
un-hﬂiu-. trict Bulandshahar, Uttar Fradesh by |
Management.

(IA/UPIMIS/ZEB0TOI2022; F. Mo, 21-26/2022 A1),

The Member Secretary, EAC (Infra 2) ciradated the sits Inspection report submittes
by tha sub-committes of EAC (Infra-2) on the project, knstalafion of Common
Hazardous Waste Incinerator of capacity 10 MT/day st Plot No. D-28, UPBIDC,
Mﬂﬂhﬂwmmmmmwmsm
Wasta Management, to other committes mambers for further comments, Thi EAC
{Infre-2), based on the detalisd discussions held, was of the opinicn that furiher
daliberation is required on certain points. Accordingly, the EAC (Infa-2) decided to
deliberate further on the matter in its forthcoming 3
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SITE INSPECTION REPORT

%TW nmh Fm:h {Proposal Ho.
RIMIS/2303852021; F. No. 21-88/2021441).
DCiate of site inspection: 28 May 2022
Sub-commities conslitvied vide O.M.: 21SR2021-14.11 dated 23.08.2022
Mamizars of the subcommiites:
Dr. N.P. Bhukla, Chairman, EAC {(infre -2)
Mr. B.C. Nigam. Mamber, EAC [Infrs -2)
Mr. V. Suresh, Mermber EAC (Infra -2)
Dr. Ashish Kumar Add. Director cum Member Secretary, EAC (Infra-2)

Background Information:

1, The instant matter is regarding the appBcation of ToRk for the Proposed Intagrated
umh:lpu Solld Waste Management Faclity (IMSWM) sl Jrurwals '&hﬂa

‘Haryana by  Municipsl  Corporasion
wmmhhmm ;wMMlmrﬂmu
hald on 27-26® Ociober 2021

24.10.2021 (Annexure TA) highlighting issues related t the proposed site
l:h.ﬂ'qhhl:l ﬁﬁﬂ#‘ﬁrqp@jﬂl_wﬁnﬂbtm writtan

4. The EAG (infre-2} siso noted thal itgation has been fied against the
T T T
Project Froponent and detafled discussions hald on all the issues, the EAC (Infra 2}
wdhhﬂrﬂnﬂmm-ﬂrﬂm:ﬂrﬂ!lmmhm
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M.ﬂwmmm in @ netural forest or on any barmen
land of lesser usage?

3, Doms tha forest clearance recalved under F.C act 1880, in 2011, =8 par ihe stetuiony
laws and rules for giving such forast clearances?

4. What is the present status of the sis7

E.mhhhﬁ-ﬂmhhmm tha neartry
resident populsiion, who have mentioned that they sre suffering from poliuted
quality and undarground watsr | alss getting poliuted?

. What ks the status of pending court cases?
The tatest ordar of the cown having baaring in this mattar.

Inspection Detalls:

1. An inttisl maating with the local officsrs was conductad in which he projact proponant
made a prasantalion on the isaues of concam

2. This was fallowed by the field visit to the site and 1o the resident’'s colony. A number of
residents wera presant on the siie lo convey their grievances.

3. After returning from the sile, on axil mesting was heid in which issues were discussad
B8 per the situstion In the fieid.

Tha outcome of the vislt and discussion

1. Sultability of the Site: - The felicwing car clsary Lings out the fcts and parametars
in the flald vis-a-vis mandatory crieris as lald out in the statuary gudeines for the

selection of any site for the IMSWF slta.

§. |CRITERIA GPHEED DESCRIPTION OF THE SITE |

1 |LeeefPond | 200 m awey | Mo lakwpond within 200m |

F] FvenGieamE | ™ @way Tom e | A n@urs Siesm 3 passng agoning e |
riven'siream which is less than 1 00m

3 Fiood Plain Ho Lardfll shal ba
consiructed within & | depafmant s not evallable.

e 1 D3-yoar flocd plain

4 Higivaay Avay fom 20 m

HNHALG e NH- 22 (285 Km) MW
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rom NHAL obtsired vice letter
HHALPIUAC ha i1 1 1B2MH-TA%4,
Dt 11.01.2010.  fsite imepaction revesked
that iFa e i lswa than 100 meters from

KH-0T]

?

9o parks within 0.3 km

i
]

Mot 8 wetiang

| Haaresl Habiaklon s Z8Im sway Fom |
the st

1

The actual depth of Ta grouncwabsr
tskle I8 to be establshed by bDofshols

i

|

] ;T

1"

Wﬁﬁ dons]

Bhaul net be hed

gi'

¢ the
the |

gim

above analysis ciearty shows that tema no 2,3,4.7.8.10 and 11 do net mes! the
‘critaria, Henco this site |s not sultable for the sstablishment of IMSWF,

o =

eriteria laid out hmﬂm
Hﬂll-'u:

With the advent of new sclientific infarmation pauring n about

mﬂiﬁummw

This activity of devaloping IMSWF can be taken upon any unproductive pice

Importance of biodiversity for human exftance, be it cimale changs, zocnotic

Eke Covid, waming of the eath, dwinding egriculture production, or
fraquent Foods, It will be & disaster to cul @ natural forest for the

of barman

land @way from the habitation. This will belp not anly preserve the forest and the wilditfe
habitat but will also provide habitsble and conducive air and water for the upsoming

I
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to be answered Is why destroy @ good natural forest when
Hﬂw possible on any other land?

3. Discrepancies in forest clearance:

a) On sxamination of papers ralated o the fores! clearance granted in 2011, it was
sean that the documant does not speak of the Stage- 2 clearance. In fact, during
tha inquiry, it was also revesled the land for the compensatory afforesiation has stll
not bean handed cver io the forest depardmant. This means the conditions lsd out
in the stage- 1 clearance letter has not been compiled as yet. As per the guidelines,
stage -2 claarance |s issusd when all the conditions as laid out In stage -1 have
bean compled.

b) On the ownership of tand. @ has Deen claimed that the land is diveried for use by
Panchkula Munscipal Corporation. As par the provisions of the Forest Consarvation
Act 1580, and as per the forest clearance latiar dated 29.04.2011 the legal stetus of
the forest land cannot be changad, However, It can ba used for the certain non-
forastry purposs, so permitied, &s per the provisions of F.C. Act and ndes afer
mm1mnmwmhmmmmm
mmmmummmm-wmhmw“m
diveriad based on the clearance of PCE. This amcunts 1 & viclation of tha Forest
Consarvation Act 1680,

€] The surfeunding drainage for stiormwater (rainwater) |8 crogsing through the middle
of land and partial blecking ¢f the hydraulic path haa been dona, by filing soil

d} The officials and cittzens were mentioning the movament of wild snimals on sie,

&} Boundary wall of ehil canstruction and stee! rails have been put up on the border of
tha site and highwey.

N Secior 23 site was sesn mode as a dumping yard for sarer waste without
traatmant. Though the dumping is discontinued, bul huge uniresind waste dumps
ara svallabla on the sts,

The examination of the concermned fils during the site vislt revealed other

pmummmmuhummmu
enquire into this matter, as to answer this concarn.

4. Present. of the site: Tha vis? to the ste revealsd thet tha activity of
dumi‘u mhu{mMmhuﬁ.mﬁnthPﬁmHmt
produce any lalter of Environmental Clearanca and CTO. Mot only this, the natursi

3

waler channels which bring watar from the all-around undutating forest and from the
surmounding

‘watershad have also been blocked by cutting sl
This reveals a viclation of the environmantal laws and unscientific management
of the site In gross Viclation of the guidelines of Swachh Bharat Mission,
mwiﬂmm

5. Raspresentalion submitied by the nearby residents: The representation was
mmhhﬂmmmﬁuﬁmmmm e
Residants ware also heard on the sita. The polritwise reply submitisd by the project
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rd io thig representation is enclosed {8 salf-explanatory. |t reveals
_ ‘misinformation by the project proponent.
G, W Thig ig as per the Iformation which could ba hunbed out of the
lable documents.
1) %ﬁu:ﬂm-tm-mnmnmumm

mmmﬂnmwm 25.10.2018 in the case reads a8

ﬂﬁmmmwm MM hl'hl'

; : i’hﬂﬁhﬂqﬂllm_:  State s
mﬂd_ | ﬂﬁ g t‘. -us for
Wﬂtﬁ'mﬁfﬁmwmt e

211 CWP 18664 OF 2021 (panding)

The: operetive part of the order is dated 20.08.2021 In the cass Mads as
balow:

*The compelont authorly Le. responden! No. 4 — Deparfment of Urban
Local Bodies, Haryana, which is in seisin of the issues relating fo the fomesr
ares, s dirscled to fils an affidat in this regand within & week and snsure
mm#wm#hmmmhwﬂm
violation thereal™

4) NGT - IA 228/2021(Original IA na. 170/2021)
Sanjay Kumar Vs Union of indla & others
mw.pmﬂhnuhmw.ﬁ.m In the case reads ms

mmwm mater. W are of the opinion that hhu-n-d-

fo be first consi = CPCH,
Marysna wil ba the nodal agency for coordin d complisnce. The

Commitias may hold i first mesting within 15 days, underfake
mmmhm wwmnm';
Mmmﬁmmmmumnﬂhmm
conduct meatings onling, excepl the ste vist

A copy of this order ba forwarded lo CPCB, State PCB and Chiel Wikiife
Warden, Haryana by e-mall for eomplianze *

~w
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In Hﬁﬂhlﬂuﬂfmm cbservations during the site visit following facts claarly

amerga:

A This site Is not suitable for the establishmant of IMSWF, as per tha criteria Iald out in
relavant GOI guidslines.

B Beeing lhe importance of environmantal consarvation, it will not be .
mwﬁﬂmhnur&iﬁuﬂrﬁﬂ e 1 ﬁ?ﬁm
sanciuary. Morecver, tha sraa also receives natural n & nearhy
undulating ws Hﬂlfﬂiﬁﬁﬁﬁiﬂlm Hwill be In tha

B ‘resort by dusiar

G There seems to be discrepancies in the forest clearanca granted eaier This neads
investigation,

D. There are viclations of the environmental laws and of guidelines of Swackh Bharst
Mission, Municipal Solid Waste Marual,
E mm

P Mwhhﬁwﬁﬂﬂfﬁhﬂﬂﬂim1 the matber is to be first conaidersd
by "CPCE, State PCB and Chiel Wildife Warden, Haryana, Chisf Wiliiife Warder,
Haryana will be the nodal agency for coardination and compliance *

G. Lales! onder of the Suprame cour declaring ESZ of & minimum 1 km for alf prodected
:mnmmm unil for solid wasle management. The report of this commitfes

The above repor is submitted to tha full commities of EAT-2 for canslderation,
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& Regional Office, Panchkula Region
f e Haryana State Pollution Control Board
{_‘.;_'.‘;—.'_ SC0-115-118, It Fioor, Sector-25, Panchkula
REFLS Website - www hspeh.gov.in E-Mail - hspchropkl@gmail.com
To

The Execulive Enginear,
Municipal Corporation,
Panchhula.

Sub: Complance of directions of deposition of Environmantal Compensation of
Rs. 10 Lacs {for the period July-2021 to Dec-2021 Le. for 06 months) with
CPCB for untreated discharge from 01 no, souwree In to river Ghaggar as
directod by Hon'ble NGT vide order dated 06.12.2019 In OA No., 673 of 2018
Titted as “Mere river stratchas are now critically peliuted; CPCB" and
orders dated 11.09.2019 in O& No. & of 2012 Titled as Manoj Mishra Versus
Union of india & Ors.

Wheareas the Hon'ble MGT vide crdars dafed 06 12 2078 in QA No. 673 of 2018
Titled as “Mose mver strelches sre now crlically polluled, CPCB" passed the lollowing
diraglionsg:-

x|, Diresctions

47, We now sum our directions as lollows:

I, 100% treatrment of sewsge may be ensured as dirscied by this Triounal vide

ardes daled 28082010 in OA Mo, 5932017 by 31.03 2020 at lesst fo the extan

ol in-situ remediation and before tha said dale, commencemen] of salling up ol

5TPs and the work of connacling all the dring and ofher Sources of genaration al

sawage 1o the STPs musi be ensued. [f this is nol done, he local bodies and the

concermned deparments of the Siates’UTs will be liable fo pay compensation as

already direcied vide order dated Z2.08 2079 in the case of river Ganga e, Ra. 5

lakhs par manth par drain,  Tor defaudl in in-50u remedialion and Fa. 5 lakhs per

STP for defaull in commencement of setting up of the STP."

Whereas the Honole NGT vide orders dated 11.08.2019 in QA No, B of 2072
Titled 85 Mano] Mishra Versus Union of Indm & Ors, ales passed the Tollowing
directions:-

“wl, Compensalion and Accountability: Directions on the subject in respect of
NCT Dalhi will apply o the Siale o Hanana alse, Bioremediation andfor
phytoramediation or any other remediation measeres may start as an nienm measun
positvedy from 09.01.2020, faling whith the Govl. (f Hanvana may be abée o pay
compenaation of Rs. & Lakhs per month per drain to be deposited with the CPCB. This
howmues, & nol 1o be laken as an excuse o delay the nstallation of STPs, sewerage
nedwork and its conneclivily . For delay of the work, the Chiel Secretary, Govl. of Haryana
mius! dentify the officers responaibla and assign spacific accountability. Wherewer them
are visiations, sdversa eniries 0 e ACRE must be made in respect of gueh identified
affecers for detay inoselting up of STPE, sewerage network and ds connectivity by tha
concemed head of the departmant.”

Whareas it i submitted that during survey of pollution sowrces in Ghaggar Rwer,
the discharge of following sourcas ware found falling in tha Ghaggar River; -

1. Leackate Tom Jhuriwala Sis Rng inta Rwer Ghaggas Ihrough natural
drain.

The average dally dischange comes oul io be approoe 0.2 MLD from those 1
sourca ard falling o Rivar Ghaggar through limits as undar:-
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|Mame  of |Sampling  |[A/R Neo. & |Parameter Results
| Drain point | Datw |
River Leachale from | 2675 daled | TSS 1780.0
Ghaggar Jhuriwala:  Sile | 29.10.2021 BOD 4200
falling Imto Raver | Cop 1344 0
Cheggar
through  natural |
drain.

Whergas you @ faled o comply with the varous directions passad by Hon'ble
NGT, Mew Delhl as refermed above and you are also falled to subamit the direcled
Ermvironmental Compensation e, Bs. 5lakhs per manth per drain,
Whereas you arg llable to pay Envionmental Comparasied By Mijense[ Rusis,
CPCB immediately for the penod of Jaiy-2021 o0 Dec-2021 {for (labeodthat] s Gl AR
of adve refemed directions of Hon'ble NGT, Mew Delhl, Resson: Approvad

Regional officer
Panchkula Region

Endst. No. HSPCBIPKLIZ0Z2Z/ Dated:

A copy of the above is forwarded 1o the following for kind information
pleasa:-

1. Warthy Deputy Commissioner, Panchiula.
2. Member Secretary, Haryana State Pollution Control Board

Regional officer
Panchkula Region
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Regional Office, Panchkula Region
Haryana State Pollution Control Board
5C0-115-116 (Ist Floor), Sector -25, Panchkula

Website-www. hspch.gov.in E-Mail -
nspcbropkl@gmail.com

Dated: 24/04/202
To

1, Municipal Cosporation,

Fanchkula.

2. Adminisirator,
Municipal Council, Kalka,
Panchkula.

Sub: Direction regarding compliance on the land fill site at Jhurewala under
soction 4 of the Municipal Solid Wasto (Managoment & Handling) Rubes,
2016,

Whereas the O.A, No. 4/22 titled as Sanjay Kumar Wi Unson of
india & Ors. has been panding before the Hon'ble MGT against the Mlegal and
unseientific dumping of solid waste is still continuing at Village-Jhuriwala site,
inspite of order dt. 17.08.2021 in OA No. 225 of 2021 passed by the Hon'ble NGT

Wheraas you are bound lo be complying with 1he provisions of Saild Wasle
Management Rules, 2016 but same i nol baing complied,

Wheraas the land 1 site a1 Jhurlwala was 1o be develapad as per kunicipal
Sofid Waste (Managemeni 8 Handing) Rules, 2016, bul the same is nol being
developad yet & MC. Panchkula & MC. Kalka started unscientific and illegal
dumping of solid waste

= Whereas boundary wall of 8 ft helght should be constructed gll along the site
to avald entry of wild animals but same is nat beaing done yet.

- \Whereas entire organic material shall be converied into manure, racyciable
material ikewisa glass, steel etc. shall be sold 1o recycler only inarl material
which can not be aither composted or recycled shall be sent o land filling but

|
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game 5 nol complied.

Whereas site shall be fenced ar hacged anc provided with proper gate 1o
mianitor m&nming vehicies, to prevent entry af unauthorisad persons and siray
animals, but same was not being done.

Whareas approach and internal roads shall be concreted or paved sc a3 (o
avold genaration of dust particles due o vehicular movemant and shall be sa
designed to ensure free movemeant of vehicles and olher machingry bul same
was not being constructed.

Whereas before establishing landfill site, baseline data of ground water
guality in the area shall be collacted and kept in record for future referenca.
The ground water quality within 50 mater of the periphery of landfill site shall
be pariedically monitored cavaring diffarent seasons in a year thal is, Sumimer,
mansocn and posl-mansoon pericd o ensure that the ground waler 15 nol
sontaminated, but same was not being dong,

Whareas waste for land filling shall be compaciad in thin layers using haavy
compaciors to achieve high density of the waste. In high rainfall areas whero
heavy compactars cannct be usad, atternative measures shall be adopted. but
same was not being ooing.

Whereas the landfill site shall have waste inspection faciity to monitor waste
brought in for landfilling, office facilty far record keeping and shalter for
keeping equipment and machinery including pollution moniiering eguipment
The operator of the facility shall maintain record of waste recaived, processed
and disposed, but same was nat being implimented.

VWhereas non-permaable lining syslem at tha base and walls of waste disposal
area. For landfill recetving residuas of wasle processing facilies or mxad
waste or waste having contamination of hazardous materials (such as
garosals, bleaches, polishes, batteries, waste ods, paint products and
posticides) shall have lmer ol composite barrier of 1.5 mm theck high density
palyethylene (HDPE) geo-memorana of geo-synthetic liners, ar equivalent,
ovarlying 80 cm of sail (clay or amended soil) having parmeability coetficiant
not greater than 1 x 10-T omisec. The highes! level of waler table shat! ba al
laast two meler below the base of clay or amented soil barrer layer provided
at the battem of landfills, bul same was not being implementec.

Whereas safety provisians including health inspactions of workers at landfill
sites shall be carried out made, bul same is Nol being implemaniad.

Whareas the storm water drain shall be designed and constructed in such &
way that the surface runoff waler |5 diverted from the tandfilling site and
learhates from sofid waste locations do not get mixed wilh the surface runofl
water. Provisions for diversion of storm water discharge drains shall be made
i minimise leachate generation and prevent pollution aof surface waler and
also for avoiding floeding and creation of marshy conditions, bul the siorm
water drain is being passing through dumpimg site.
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& \nereas leachate from the solid waste should be avoided bul same is baing
diceharged outside the dumping site, which ultimately reached Into Ghaggar
Rivar,

o Whareas no fire and smoke in the erea fo prevent negative impact on tha
Ervironment and Wild animals, but fire & smoke seen many fimes at the site.

s \Wharsas ambient alr quality 81 the landfill site and at the vicinity shail be
reqularly monitored. Ambient air quality shall maet the standards prescriped by
the Contral Poflution Control Board for Industrial area, but the same s not
bezing doing fill date.

& Whereas necessary precaution shall be taken o minimize nuisance of odour,
flies, rodents, bird menace and fire hazard, nil facility has been provided at
site.

s \Wnereas selected plants shall have abillty 1o thrive on Iow-niutriant oil with
minimurm nutrient addition, Plantation to be made in sufficient densiy to
minimise sail erosion, Green belts shall be developed all around the boundary.
but nil plantation doni at site W data.

= Whareas utilities such as drinking water and sanilary facilities {preferably
washing/bathing facilities for workers) and lighting arrangements for éasy
landfill operations during night hours ghall ba provided, bul same was not
baing provided sl site.

In view of above MC, Panchiula & Kalka are heraby directed to comply with
the fallowing directions immediately at Villaga-Jhuriwala site, so that nuisance o the
wiidiifa and inhabitants of Panchkula city can be avoided and compliance of
Municpal Solid Waste (Management & Handling} Rules, 2016 can be done.-

To immediately stop dumping fresh sold waste

 To remove alrsady dumped |Bgacy wasie.

To abiain fresh Envirenmental Clearance from ihe compstent authority.
To identily another landfill site away framm the current location as it will be the source
of diseases for the human baing & wildiife.

. Not to dumpl/process any kind of frash sclid waste at site 1 ISWHM site oblain all

nacessary clearances from the concerned Departmants & constructed all necessary
infrastructurs at the site as per Municipal Sclid Waste {Management & Handling}
Rules, 2016.

Treat it as most urgent.

Signed by Virender Funia
Date: 24-05-2022 11:51:59
Reason: Approved
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Regional Officer
Panchkula Region
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S NCHKUL A vana State Pollution Control Board
SCO-115-118, 1" Floor, Sector -25, Panchkula

SAWFZ  Website - www.hspcb,gov.in E-Mail - hspcbropki@gmail.com

"R

ro- hsfed ) Prt|zae [ 9o M- N)g)eas
To
The Chaiman,
Haryana State Pollution Control Board,
Panchkula.

(Kind Attn: Sr. EE, HQ, HWM. Cell)

Sub: Calculation of Environment Compensation as per policy order dated
21.12.2021 against M/s Municipal Corporation, Panchkula for its dumping
site at Village-Jhuriwala, Panchkula.

Please find enclosed herewith the performa for calculation of Environment

Compensation as per latest policy.

DA/As above,

Wos

Reglonal Officer
Panchkula Ragion
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Performa for recommendation for environmental compensation by

-

Regional Officer.
1. [ Name & address of the unit Mis Municipal Corporation, Panchkula for its |
dumping site at Village Jhuriwala, Panchkula.
2. | Name and designation of the officer(s) | Sudhir Mohan, A E.E.
inspected the unit . ,
3. | Product(s) and bio-products M%. Panchkula Dumping site |
4. | Man rocess Municipal . Panchkula Dumping site
5. | Status of CTE Yes,
6. | Stalus of CTO No
7. | Date of wmh 10.07.2021
. | Date of commissioning 01.07.2021. ,
5. | Detail of violation observed during | The Municipal Corporation, Panchkula for its |

inspection;

dumping site at Village Jhuriwala, Panchkula is |
found engaged in unscientific solid waste |
management & non-compliance of Solid Waste
Management Rules, 2018 and no compliance has
been made by Municipal Corporation, Panchkula
for its dumping site ill the date. Further, the MC,
Panchkula has submitted the reply letter dated
26.08.2021 and admitted that they have started
the dumping site at Jhuriwala from July, 2021

10.

f}utagnrrul’ﬂmunit

i. Red
ii. Large Scale

i F

Complaint / Court case, if any.

NA, ot

12

Detaill of sampling and analysis of
effluent/air emission exceeding the

norms.

13.

Reasons for not collection of samples, if
nol collected.

NA

14,

Detaill of Show Cause Nobice for EC
issued dptu,

15.

Vide Mo, I/129470/2022 dated 16.08.2022

Reply ¢
received.

Cause Notice, if any

Not submitted

16.]

No. and date of closure order issued by
tha Board

.

Compliance of closure
applicable.

order If

1B.

Present status of compliance made by
the unit, ¥ any after issue of show cause
nolice.

19.

Cases for levying environmental

compensation:-

2} Units discha the environmental
pollutants in excess of the standards

prescribed under EP Rules, 1986
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and as prescribed the consent E

—

granted to such units under Water
Act, 1874/Air Act, 1981,

b) Mot cemplying with the directions b) —
issued, such as direction for closure
due to non-instaliation of QCEMS,
non-adnerence to the action plans
submitted etc.

¢) Intentional avoidance of data g) —
submission or data manipulation by
tempering the Online Continuous
Emission/  Effluent  Monitoring
system.,

d) Accidental discharges Ilasting for d) —
short durations resulting Info
damage to the environment.

¢) Intenticnal dischargas 1o the a) —
environment including bypassing the
poliution control devices - land,
water and air resulting into acufte
infjury or damages 1o the
environment.

0 Injection of treatedipartially treated/| ) —
untreated effluent to ground water.

g) All violations of Graded Response g) —
Action Plan (GRAP) in Delhl NCR
area.

h) Failure of preventing the poliutants h} —
being discharged in water bodies
and failure to Iimplement Waste
Management Rules.

20,

Date of last inspection and sampling i.e. | Sampling done on monthly basis.
prior present inspection (Water and/or
Alr and/or other poellution

21.

Justification of imposing environmental | No
compensation for last five year

22,

EC (Lakhs Rs.)= 2.4 (Waste Generation-Waste Disposed as per the Rules) + 0.02 (Waste |
Generation — Waste Disposed as per the Rules) x N + Marginal Cost of Environment |

23.

I ste Generation — Waste Dis as per the Rules) x N.

ore
EC = Envirenment Compensation.

N = No. of days of violation = 01.07.2021 to 31.07.2022 = 396 days (including both dates) — |
Interim till the date 31.07.2022 as the violation is angoing. ]

Solid Waste Generation = 80 TPD (Capy of District Environment Plan attached for proof]

| Solid Wasle Disposed as per the Rules = Nil

Marginal Cost of Environmental Externality (Rs. Per ton per day) = 15.
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- Marginal Cost of Environment Externality (Lakhs Rs. For 90 ton per day) = 0.05.

76 Hence,

EC = 2.4 (80-0) + 0.02 (90-0) x 386 + 0.05 x (80-0) x 396 = 2710.8 Lacs in Rupees.
Hence, compensation applicable in this case is Rs. 2710.8 Lacs only in Rupees).

27 | Final recommendations if any Environment Compensation may be imposed on
the unit due to following observations:- ,
The Municipal Corporation, Panchkula for its
dumping site at Village Jhuriwala, Panchkula is
found engaged in unscientific solid waste
management & non-compliance of Solid Waste
Management Rules, 2018 and no compliance has
been made by Municipal Comoration. Panchkula
for its dumping site fill the date.

| 28.| Final compensation or Interim Interim.

Sigmm Signature of Regional Officer
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2328232000 LEANGHKDLA  Regional Office, Panchkula Region
T ok na State Pollution Control Board
= - SCO-115-118, 1" Floor, Sector -25, Panchkula

AZ"  Website - www,hspcb.gov.in E-Mail - hspebropki@gmall.com
Ass h;ﬂrﬁ/}?ﬂ/&-u/‘}s’ P 17lr)0a
To

The Chairman,

Haryana State Pollution Contrel Board,
Panchkula.

(Kind Attn: Sr. EE, HQ, HWM. Caell)

Sub:  Caleulation of Environment Compensation as per policy order dated

21.12.2021 against M/s Municipal Council, Kalka for its dumping site at
Village-Jhuriwala, Panchkula.

Please find enclosad herewith the performa for calculation of Environment
Compensation as per latest policy.

DAJAs above.

At

Reglonal Officer
Panchkula Region
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Performa for recommendation for environmental compensation by

Regional Officer.
1. [ Name & address of the unit M/s Municipal Council, Kalka for its dumping site |
at Village Jhuriwala, Panchkula. .

2. | Name and designation of the officer(s) | Sudhir Mohan, A.E.E

iﬂﬂ%@ﬂ - |
3. | Product(s) and bio-products Municipal Council, Kalka Dumping site '
4. | Manufacturi Municipal Council, Kalka Dumping site
5. | Status of CTE No.
6. | Status of CTO No
7. | Date of inspection of the unit 10.07.2021 B 18
8. | Date of commissioning 01.07.2021.
9. | Detall of violation observed during | The Municipal Council, Kalka for fs dumping site

inspection:

at Village Jhuriwala, Panchkula is found engaged
in unscientific solid waste management & non-
compliance of Solid Waste Management Rules,
2016 and no compliance has been made by
Municipal Council, Kalka for itse dumping site till
the date. Further, the Municipal, Kalka has
submitted the reply lettar dated 28.08.2021 and

effluent/air emission exceeding the
norms

admitted that they have started the dumping site
at Jhuriwala from July, 2021,
10.] Category of the unit . Red
= i. Large Scale
11.| Complaint / Court case, if any. MNA
12. Detall of sampling and analysis of | —

13.

Ftaﬂau;ia for not collection of samples, i
not collected.

NA. i

14.

Detail of Show Cause Notice for EC
issued with date.

Vide No. 11128470/2022 dated 16.08.2022. I

15.

Reply of Show Cause MNotice, if any
recelved.

Not submitted

186.

No. and date of closure order Issued by
the Board

| Compliance of closure order |f

applicable.

18.

Present status of compliance made by
the unit, if any after issue of show cause
nofice.

18

Mot complied.

Cases for levying environmental

compensation:-

a) Units discharging the environmental
pollutants in excess of the standards

prescribed under EP Rules, 1985 |

a) —
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and as prescribed in the consent
granted to such units under Water
Act, 1974/Air Act, 1881.

b) Not complying with the direclions b) —
issued, such as direction for closure
due to non-instaliation of QCEMS,
non-adherence to the action plans
submitied etc.

¢) Intentional avoidance of data g) —
submission or data manipulation by
tempering the Online Continuous
Emission/ Efffuent  Monitoring
system,

d) Accidental discharges lasting for d} —
shorl durations resulting Into
damage to the environmant.

e) Intentional discharges to the g) —
environmeant including bypassing the |
poliution control devices - land,
water and alr resulting Into acute
Injury or damages to [lhe
environment.

f) Injection of treated/partially treated/ | ) —
untreated effluent to ground water.

g} Al violations of Graded Response g) —
Action Plan (GRAP) in Delhi NCR
area.

hy Failure of preventing the poliutants h) —
being discharged In water bodies
and fallure to implement Waste

20.

Management Rules.

Date of last inspection and sampling I.e. | Sampling done on monthly basis.
prior present inspection (Water and/or
Air and/or other pollution

.

Justification of imposing environmental | No
comperigation fof st ive ysar

22,

EC (Lakhs Rs.)= 2.4 (Waste Generation-\Waste Disposed as per the Rules) + 0.02 (Waste
Generation — Waste Disposed as per the Rules) x N + Marginal Cost of Environment
Externality x (Waste Generation — Waste Disposed as per the Rules) x N.

23,

Where
EC = Environment Compansation,

N = No. of days of violation = 01.07.2021 to 31.07.2022 = 396 days (including both dates) —

24.

intrim i the dale 31.07.2022 85 the violtion s ongoing.___
Solid ' ion = 30 TPD (Copy of District Environment Plan attached for proof)

Solid Waste Disposed as per the Rules = Nil.
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Marginal Cost of Environment Externality (Lakhs Rs. For 30 ton per day) = 0.05,

25 |Hence,

EC = 2.4 (30-0) + 0.02 (30-0) x 396 + 0.05 x (30-0) x 396 = 803.6 Lacs In Rupees.

Hence, compensation applicable in this case is Rs. 903.6 Lacs only in Rupees)

26.Marginal Cest of Environmental Externality (Rs. Per ton per day) = 15.

27.| Final recommendations If any

Environment Compensation may be imposed on |
the unit due to following observations.-

The Municipal Council, Kalka for its dumping site |
at Village Jhuriwala, Panchkula is found engaged |
in unscientific solid waste management & non-

compliance of Solid Waste Management Rules, |
2018 and no compliance has been made by |
Municipal Council, Kalka for its dumping site till |

28| Final compensation or Interim

LY

tha date.
o.s

Interim.
Signature of Regional Officer

~—
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Agneeure 45

_ Type of Sample:-Monitoring
ﬂ Haryana State Pollution Control Board's Laboratory
’“"r §C0-115, 1”8 2™ Floor, 5e¢-23, panchkula, Haryana
Report Mo, 6385 Dated ; 10.08.2022
lssued 1o N he Ufs of Thur
Description:  Received on 02 - August- 2022 3 sarmple of Drain coflected by 5. Sudhir Mohan,
AEE. coliected from Drain. of the factory on 02- August-2022. The sample has been analysed from
i- to 2

Sr,No. Parameler Name Result Result Limit

1 Sample Coge 9556

L sampie Collected frem Drain

3 Color L. Brown

4. Cdaur Foul

5. pH value 753

. Total Suspended Solids mafl 1460

7. 80D |3 daysat 27°C) mg/l 16.0

8 €OD(mefl] 30.0

g, oil & Grease [mE") 6.5

10, Conductivity (u Sfcm] 2380

11,  Dissolved Quygen ma/t 26

12.  Ammonical- N ( mgil) 016

13 Nitrate — N (mgf) 0.29

14.  Mitrite MO32 [mgfl) 1.58

15,  Total Coliform [M pN/100mi) 33000

1 Fecal Cofifrom [MPN/LOO iy 1400.0

17 Fecal Strepiococe: (MPR/S] po 2000

ik}

1B, Total Disssived Solid (gl 178.0

18, Turbbdity NTU .46

70, Chioride [mgT) 8.0

31, Phenalic Compound mel T

22, Boron| mgll 18]

73.  Total Phosphate | mg/h| 1858

24.  ftron [mef) 0,195

35 Zine (mgl) 1:}81

16, MNickle (mgf) WD

37.  Total Chromium [mgd) D

28 Copper (mg/) 072

79,  Lead (maf) ND

30. Cadmium {mg/) 0005

R VT T T E‘Ln.g-ﬂ

sample Mot Collected by us 1 I15A2 Laboratory In-charge
Garmpte Comsurmed in TesTINg rdanjali Wegha Ranga MNeera] Bala
CC to Member Secretary, H3PCB
CC to Regional Office: Papchhuta. The test réport TEIE anly to the particular sample

submizted for testing.

"
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Type of sampie:-Monltoring
na State Pollution Control Board’s Laboratory
sC0-115, 178 2** Floor, Sec-2s, panchkula, Haryana

Report No. 6336 Dated ; 10.08.2022
lssund to of ral Qrabn at Juriw n Sire
Description:  Received on wﬂﬂ a sarnphe of Drain colflected by 5h. Sudhir Mohan,
AgE, collected from Draln of the faciory on 02- August-2002. The sample has been analysed from
2- . 2022 to 10- 5t-202

1 sample Code 5597

2 sample Collected from Drain

3 Calar Dark Blackish

4 Qdovir Foul

5. pH valis £.95

B Total Suspended Salids Mg ARZAD

3 BOD (3 days at 27°C) mef] 1400.0

-3 oo [mgfl) 182400

3, o4l & Grease [mgf) 6.5

10, Conductivity (u Sfem) 1513100

11.  Dissolved Qaygen mgf BOL{DL=1)

12.  Ammonical- N { mg/T) 12.08

13 Mitrate — N Imgf) 264

14, Ritrite NOZ {mg/l) 320

15 Total Caliform (MPR/100 mil} 94000.0

16. Fecal Colifram (PAPN,100 mi] 102000

17. Fecal Streptococtd IMP N/100 21000

mi}

18, Total Dissolved Sobid (mg/l) B260.0

19, Turbidity KTU 42.20

20, Chlonide [mgft) 1720

21 phenolic Compound mgl KO

27, Boron| mg/l KO

23 tolal Phosphate [ g1 1012

74.  Iron [mgf) 18094

75 Zinc{mgl] 1.593

26, Nickie {mg/] 0.2

27. Total Chromium gl 0.4

78. Copper (mgf] 4,65

29, Lead (mgf] 0290

10 Cadmium {mg/l 003

CEZ/ %A/ nesned i'::ﬁiq

gample Not Collected by ub 1 15A3 Labsaratary In-charge
sample Consumed in testing ran|all Megha Ranga Moera] Baka

CC 1o Member Secretary, HSPLCE

£C to Regional Dffice: Panchhula.
cubmitted for testing,

The (@it report relate only 1o the particular sample
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From
Member Secretary,

Haryana State Pollution Control Board,
Panchkula.

To
As per list enclosed.

No.
Date
MEETING NOTICE
Sub : Meeting of Ju Cammittees constituted by
Hon'ble NGT in matter of unscientific and

illegal dumping of Solid Waste in Jhuriwala,
Panchkula-Finalization af report to be submitted to
Hon'ble NGT - Reg.

Ref : Directions of Han'hle NGT in OA No.225/2021 and
0A No.04/2022

Please refer to the above subject and reference
directions of Hon'ble NGT in OA No0.225/2021 dated
17.09.2021 (in the matter of Sanjay Kumar Vs Union of India
& Ors) and in OA No.4/2022 dated 21.01.2022 (in the matter
of Sanjay Kumar Vs Uol & Ors), both dealing with the matter
of unscientific and illegal dumping of solid waste in JThuriwala,
close to the wildlife sanctuary area, in violation of
environmental norms,
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 The Hon'ble Tribunal, after constituting a Joint
Committee in OA No.225/2021 vide its order dated
17.09.2021, with Chief Wildlife Warden (CWLW), SPCB and
CPCB as Members and CWLW as the Nodal Officer for
compliance of the directions, directed to convene the
meeting, undertake field visit, interact with stakeholders and
to take remedial action in exercise of the statutory powers
following the due procedure of law. In compliance of the
same, the Joint Committee held a meeting on 01.10.2021,
constituted a Sub- Committee to look into the issues and after
the receipt of the report, no compliance was filed by the
Committee in Hon'ble Tribunal.

Subsequently, vide its order dated 21.01.2022 in OA
No.04/2022, taking cognizance of the continued illegal and
unscientific dumping of garbage in the site and inaction by
the agencies concerned, the Hon'ble Tribunal constituted
another Joint Committee with SPCB, Chief Conservator of
Forests (CCF) and District Magistrate of Panchkula, with
SPCB as MNodal agency and with directions to file a status
report on the compliance within two months. The Joint
Committee convened its meeting on 19.05.2022 and sought
action taken reports from the concerned agencies. wildlife
Department has given its comments on the decisions taken
but the Municipal Corporation and District Administration did
not submit any reply and thus a final report could not be
submitted in NGT before its hearing, scheduled on
16.08.2022. Now the date has been deferred to 21.09.2022.

Since the matter is serious and no significant action has
been taken on ground by the agencies concerned yet, it has
been decided to hold a joint meeting of both the Joint
Committees constituted by the Hon'ble NGT, with a request

for finalizing the report of the Committee, to
submitted to Hon'ble Tribunal.
artment Age P Nificers are reques Se
mwwm in compliance of
the directions of Hon'ble NGT, issued vide its orders dated
17.09.2021 (in OA NO.225/2021) and 21.01.2022 (in OA
No.04/2022) and the decisions taken in the meetings of Joint
Committees held on 01.10.2021 and 19.05.2022,
1200 Hrs on 22.08.2022 Copies of both the orders of

el §



File No.HSPCE-110001/82/2021-COORDINATION CELL-HSPLE L
/1 256E59/2022/REGION PANCHKULA - -

Hon'ble NGT, proceedings of both the meetings of joint
Committees, the report of Sub-Committee and the cominents
of Wildlife Department have been enclosed along for
reference and necessary action.

Accordingly, it has been decided to hold a meeting at
Panchkula, through physical mode. You are kindly
requested to make it convenient to attend the meeting
accordingly.

Enclosed : As above.

For Member Secretary, HSPCB
SEE (HWM Cell), HSPCB.
To

—

_ Chief wildlife Warden, Government of Haryana,
Panchkula

_ Chief Conservator of Forests, North Circle, Ambala.

Director, Urban Local Bodies Department, Government of
Haryana (Special Invitee)

s. Regional Director, CPCB, Chandigarh.

s. Deputy Commissioner, Panchkula.

6. Municipal Commissioner, Panchkula (Special Invitee)

7. Regional Officer, HSPCB, Panchkula.

[T R ]

Endst No. Dated

Copy for information to

1 Chairman, HSPCB, Panchkula.

2. Principal Chief Conservator of Forests cum HoFF,
Panchkula.

1 Additional Chief Secretary, Environment & Climate
Change Department cum Forests and Wildlife
Department, Government of Haryana
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# Principal Secretary, ULB Department, Government of

Haryana.
s. PS to MS, HSPCB.
Signed by Naveen Gulia
Date: 17-08-2022 12:21:56

Reason: Approved

For MS, HSPCB
SEE (HWM Cell), HSPCB
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA
Ph-D172-577870-73, Fax No. 2581201
E-mail: hspcbhazardouswaste@gmail.com

HSPCB/MHWWM/2022/ Dated: 26/08/2022
To

1. Chief Wikdlife Warden, Government of Haryana, Panchkula

2. Chief Conservator of Forests, North Circle, Ambala.

3. Director, Urban Local Bedies Departmert, Govemnment of Haryana.
4. Regional Director, CPCB, Chandigarh.

5. Deputy Commissioner, Panchkula,

6. Municipal Commissioner, Panchkula

7. Regional Officer, HSPCB, Panchkula.

Sub:  Proceedings of the meeting of Joint Commitiess constituted by Hon'ble NGT in QA
No. 226/2021 & 04/2022 (Sanjay Kumar Vs Uol & Ors) held on 24,08,2022 at 10:30 Hrs at
Conference Room of HSPCB, Panchkula.

Kindly refer to the subject noted above,

Please find enclosed herewith the proceedings of the meeting of Joint Committees
"constituted by Hon'ble NGT conducted on 24.08.2022 al 1030 AM. under the

Chairmanship of Member Secretary, HSPCB in the malier of OA No. 225/2021 & 0472022
{Sanjay Kumar Vs Uol & Ors) for information and further nacessary action please.

DA/Copy of proceedings.

Endst. No. HSPCE/2022/Dated: 26/08/2022

A copy of the above alongwith copy of proceedings with enclosure is forwarded to
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following for infarmation and further nacessary action pleasa -

1
2,
3. Additional Chief Secretary, Environment & Climate Change Deparimant cum Forests

4
5

Chairman, HSPCE, Panchkula
Principal Chief Conservator of Forasts cum HoFF, Panchkula.

and Wildiife Department, Government of Haryana,

Principal Secretary, ULB Department, Govemment of Haryana.
PS to M3, HSPCE.

DA/Copy of Proceedings.

Signed by Naveen Gulia
Date: 26-08-2022 17:06:58
Reason: Approved

Sr. Environmental Engineer(HQ)
For Member Secretary

~1
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Proceedings of the meeting of Joint Committees constituted by Hon’ble NGT
in OA No. 225/2021 & 04/2022 (Sanjay Kumar Vs Uol & Ors) held on
24.08.2022 at 10:30 Hrs at Conference Room of HSPCB, Panchkula.

The meeting of Joint Committees constituted by Hon'ble NGT in OA
No.225/2021 (Sanjay Kumar Vs Uol & Ors) vide its order dated 17.09.2021 and in
OA No.04/2022 (Sanjay Kumar Vs Upl & Ors) dated 21.01.2022 was held on
24.08.2022 at 10:30 Hrs at Conference Room of Haryana State Pollution Control
Board to review and finalize the report to be submutted by the Committee in
compliance of the directions of Hon'ble NGT, after updating the latest progress in
the matter. The list of participants is attached at Annexure.

Member Secretary, Harvana State Pollution Control Board welcomed the
participants and briefly explained the objectives of the meeting to review and
finalize the report to be submitted to Hon'ble NGT. The present status and actions
undertaken by various Departments [ Agencies were explained as below,

» RO, HSPCB, Panchkula informed that HSPCB has imposed a penalty on the
Municipal Corporation, Panchkula at the rate of Rs 5 lakh per month from
10.07.2021 10 31.12.2022 for discharging the leachate from the dumping site
into the Ghaggar River. He further informed that his office has proposed the
Environment Compensation vide no. HSPCB/PKL/704 & 705 dated
17.08.2022 on the Municipal Corporation Panchkula, and Municipal
Council, Kalka to HSPCB, H.O. for dumping of solid waste unscientifically
at the Jhuriwala solid waste site during the period from 01.07.2021 1o
31.07.2022.

* HSPCB has imtiated legal action against the officials of Municipal
Corporation, RO informed. The complaint has been vetted and the details of
names of officers of MC along with their period of postings are awaited
from the ULBD for finalizing and filing the complaint, he further apprised.

= Directions have also been issued to MC Panchkula and MC Kalka for
compliance of the provisions of the Solid Waste Management Rules, 2016
and the decisions taken by the Joint Committees in the previous meetings, in
compliance of the directions of Hon"ble NGT.

s He further explained that his office again collected fresh samples of the
leachate coming out of dumping site and mixing with the rain water into the
Ghaggar River on 02,08.2022 and the parameters were found exceeding the
prescribed limits and is imposing penalty @ Rs.5 Lakh/month for the period
from 01.07.2022 1o 31.08.2022 as per the procedure.
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RO, HSPCB also informed that MC, Panchkula has not constructed any
boundary wall till date at Jhuriwala site to avoid stray cattle/wild animals as
committed in the earlier meetings, in compliance of the directions of the
Joint Commuttee in its earlier meetings.

APPCF, Wildlife, Panchkula, informed that the feasibility of establishing
the Solid Waste Treatment and Disposal site does not exist under the preseni
ruling of Hon’ble Supreme Court, which requires a minimum of one
kilometre distance from any forest / wildlife areas and the MC may have to
immediately opt for suitable sites on priority. Wildlife Department has
clearly indicated that the earlier conditions imposed on the user agency by
the National Board for Wild Life, are still applicable, though the project
now falls outside the eco sensitive zone, as per the notification of MoEF &
CC.

DFQ, Pinjore informed that the MC has violated the conditions executed for
the transfer of the forest land by dumping of solid waste in unscientific
manner breaching the provisions of purpose for which the land can be used,
He informed that Forest Department is initiating action against the
violations, following the due procedure.

No action taken report was received from MC Panchkula and District
Administration of Panchkula, as decided in the previous meeting.
Commissioner, MC Panchkula admitted that they are still dumping the
garbage in the area but are in the process of identifying a suitable site for
landfill / municipal waste management facility, so that the garbage
generated in their jurisdiction can be processed scientifically.

Commissioner, MC Panchkula assured that a complete action plan, along
with activities proposed to be undertaken for clearing the existing legacy
waste, managing the daily addition, prevention of pollution from the
existing site and remedial action for restoration of the existing site shall be
presented to the Joint Committee for consideration and onward submission
to Hon'ble NGT.

Commissioner, MC Panchkula further ex plained that the Corporation is now
collecting 100 MT of garbage from door to door, segregates them all and
transport the same to the site for processing, including composting of
organic waste and recycling of eligible products. One Trommel has also
been engaged for treatment of legacy waste, he further added.

-~
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After discussing the progress and actions undertaken in the matier, the Joint

Commuittee took the following decisions.

RO, HSPCB, Panchkula shall file the complaint in Special Environment
Court, Kurukshetra as per the provisions of SWM Rules, impose applicable
penalty on MC, Panchkula, besides giving directions to all concerned to stop
the polluting activities immediately. Director ULBD was requested to
ensure sending the names of officers concerned, for filing the complaints.

The Committee expressed its dissatisfaction over the inaction on the various
decisions / directions and commitments given by the Corporation in the
previous meetings. [t expressed that the dumping has not been stopped, no
new site has been identified, no wall has been constructed and no additional
trommel to treat the legacy waste was engaged. In nutshell, the activities of
MC Panchkula are not to the expected mark and no special initiative has
been undertaken at their level to resolve the issue, it was observed by the
Committee. MC Panchkula was therefore directed to stop its dumping
activities immediately and to find an alternative to manage the waste
scientifically. It was also directed to submit an action plan for handling its
daily waste addition, treating its legacy waste, activities for preventing
pollution from the existing site and the remedial action plan for restoration
of environment in the site, degraded by their activities so far, along with
fragmented activities and timelines, machinery and manpower proposed, for
further consideration and submission to Hon'ble NGT.

Deputy Commissioner has again been requested to send his comments
within two days to finalize the report to be submitted to Hon'ble NGT.

The meeting ended with thanks to all participants,

=0l)iy=
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Annex

List of participants who attended the meeting of Joint Committees constituted
by Hon'ble NGT in OA No, 225/2021 & 04/2022 (Sanjay Kumar Vs Uol &
Ors) held on 24.08.2022 at 10:30 Hrs at Conference Room of HSPCB,

Panchkula
5 No Name, Designation and Organization

I. | Sh. S Narayanan [FS, Member Secretary, HSPCB

2. | Sh ML Rajvanshi IFS, Additional PCCF, Wildlife, Panchkula.

3. | Sh D K Behera IAS, Director, Urban Local Bodies

4. Sh Dharamvir Singh [AS, Commissioner, Municipal Corporation,
Panchkula.

5. | Sh Gurnam Singh, Regional Director, CPCB, Chandigarh Region,

6. | Sh. BS Raghav, HFS, DFO, Pinjore Forest Division (Representing CCF,
North Circle) ]

I Sh Ashok Rathee, CE, ULBD

8. | Sh Naveen Gulia, SEE, HQ, HSPCB.

9 Sh Virender Punia, RO, Panchkula, HSPCB.
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Meeting of Joint Committee constituted by Hon'ble NGT in the matter of
unscientific and illegal dumping of Solid Waste in Jhuriwala, Panchkula on
24.,08,2022 at 10.30 AM in Conference Room, HSPCB,
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File No.HSPCB-070001(0015)/16/2022-HAZARDOUS WASTE MANAGEMENT CELL-HSPCB
1/140532/2022

HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA
Ph-0172-577870-73, Fax No. 2581201
E-mail: hspcbhazardouswaste@gmail.com

HSPCB/HWM/2022/ Dated: 10/11/2022

To

Chief Wildlife Warden, Government of Haryana, Panchkula.

Chief Conservator of Forests, North Circle, Ambala.

Director, Urban Local Bodies Department, Government of Haryana.
Regional Director, CPCB, Chandigarh.

Deputy Commissioner, Panchkula.

Municipal Commissioner, Panchkula.

Regional Officer, HSPCB, Panchkula.

NoobkrwN =

Subject: Proceedings of the meeting held under the Chairmanship of Chairman, HSPCB
with the Joint Committees constituted by Hon’ble NGT in OA No. 225/2021 & 04/2022
(Sanjay Kumar Vs Uol&Ors) held on 17.10.2022 in the office of Chairman, HSPCB,
Panchkula.

Kindly refer to the subject noted above.

In this connection, | have been directed to enclose herewith the proceedings of the
meeting held under the Chairmanship of Chairman, HSPCB with the Joint Committees
constituted by Hon’ble NGT in OA No. 225/2021 & 04/2022 (Sanjay Kumar Vs Uol&Ors)
held on 17.10.2022 in the office of Chairman, HSPCB, Panchkula for information and
further necessary action please.

DA/As above.

Endst./HWM/2022/ Dated: 10/11/2022

A copy of the above is forwarded to the following for information and necessary
action please.

1. Principal Chief Conservator of Forests-cum-HoFF, Panchkula.
2. Additional Chief Secretary, Environment & Climate Change Department- cum-
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Forests and Wildlife Department, Government of Haryana.

Principal Secretary, Urban Local Bodies Department, Government of Haryana.
PS to Chairman, HSPCB, Panchkula.

PA to Member Secretary, HSPCB, Panchkula.

Signed by Naveen Gulia
Date: 10-11-2022 16:35:41

Reason: Approved
Senior Environmental Engineer (HQ)

For Chairman



Proceedings of the meeting held under the Chairmanship ofWorthy
Chairman, HSPCB with the Joint Committees constituted by Hon’ble NGT
in OA No. 225/2021 & 04/2022 (Sanjay Kumar Vs UolI&Ors) held on
17.10.2022 at 02:30 PM in the office of Chairman, HSPCB, Panchkula.

The meeting held under the Chairmanship of Chairman, HSPCB with the Joint
Committees constituted by Hon’ble NGT in OA No. 225/2021 & 04/2022 (Sanjay
Kumar Vs Uol&Ors) held on 17.10.2022 at 02:30 PM in the office of Chairman,
HSPCB, Panchkula to review and discuss the progress in the matter of illegal
waste dumping at Jhuriwala village, Panchkula. The list of participants is
attached at Annexure A.

Chairman, Haryana State Pollution Control Board welcomed the participants and
briefly explained the objectives of the meeting to review and discuss the issue of
illegal waste dumping at the site. The present status of the site was explained as
below:

¢ RO, HSPCB intimated that the waste is still lying at the site and no proper
boundary wall fencing till date at Jhuriwala site to avoid stray cattle/wild
animals as committed by Municipal Corporation in the earlier meetings, in
compliance of the directions of the Joint Committee in its earlier meetings.

e RO, Panchkula also intimated that the directions have also been issued to
MC Panchkula and MC Kalka for compliance of the provisions of the Solid
Waste Management Rules, 2016 and the decisions taken by the Joint
Committees in the previous meetings, in compliance of the directions of
Hon’ble NGT.

e Chief Municipal Commissioner, Panchkula intimated that no fresh waste is
going to the site. The waste that was dumped earlier will be removed as
soon as possible.

e EE, Municipal Corporation intimated that for the removal of the waste one
no. of Trommel machine is already installed and tender for installation of
additional Trommel machines is under process.

e Municipal Commissioner also mentioned that as per the directions of
Hon’ble Supreme Court of India regarding not setting up of construction
activities within 01 KM area from the Wildlife Sanctuary, therefore no
boundary wall could be constructed as the site is very close to the Wildlife
Sanctuary.

e Senior Environmental Engineer, HSPCB intimated that the cases of
Environment Compensation and sanction of Prosecution are under process
and will be approved shortly.

During the discussion DC Panchkula and Regional Director, CPCB suggested that
an alternative site should be considered for the future waste processing/
dumping and for the removal of waste dumped at the site.

After discussing the progress and current status of the site with participants;
Chairman HSPCB expressed his dissatisfaction over the progress and steps taken



by Municipal Corporation. Further, Chairman, HSPCB directed Municipal
Commissioner, Panchkula and RO, Panchkula to do followings steps in this
matter:

RO, HSPCB, Panchkula shall file the complaint in Special Environment
Court, Kurukshetra as per the provisions of SWM Rules, impose applicable
penalty on Municipal Corporation, Panchkula, besides giving directions to
all concerned to stop the polluting activities immediately.

Municipal Corporation should immediately search an alternative site for
the waste disposal and processing. Further, Municipal Corporation should
obtain prior permission from MoEF& CC/HSPCB and other Departments
before setting up MSW processing plant at new site.

Municipal Corporation should do proper fencing around the site so that
wild animals could not be able to enter at the site.

As an immediate step to relieve of foul smell, Municipal Corporation
should control the smell by using proper methods and chemicals, so that
the inhabitants would not suffer.

Municipal Corporation should install additional Trommel Machines to
remove waste from the current site.

Municipal Corporation should spread awareness about the segregation of
waste and also do proper segregation before the disposal of waste.

MC Panchkula & Kalka should immediately submit an action plan for
handling its daily waste addition, treating its legacy waste, activities for
preventing pollution from the existing site and the remedial action plan for
restoration of environment in the site, degraded by their activities so far,
along with fragmented activities and timelines, machinery and manpower
proposed, for further consideration and submission to Hon’ble NGT
(consisting both short term plan and long-term plan).

The meeting ended with thanks to all participants.
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Annexure A: List of Participants in the meeting held
under the Chairmanship ofChairman, HSPCB.




